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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
0O.A. No. 68 OF 2022

IN THE MATTER OF:

Raman Sharma ...Applicant (s)
Versus

State of Haryana & Ors. ...Respondent(s)

REPLY ON BEHALF RESPONDENT NO. 8. M/s MALIBU ESTATE PVT.
LTD.

MOST RESPECTFULLY SHOWETH:

1. That this Hon’ble Tribunal is currently seized of the above-mentioned
Original Application which has been filed by one Raman Sharma in the form
of a complaint via an email dated 03.12.2021 to the Registrar General of this
Hon’ble Tribunal, alleging that the Respondents are running 10 DG sets in
the green belt area of integrated residential colony of Malibu Town, Sohna
road, Gurugram, Haryana without any prior approval of Haryana State
Pollution Control Board, flouting the directions and provisions of C & D
Waste Management Rules 2016 and also carrying out constructions in
violation of the Air (Prevention and Control of Pollution) Act, 1981, Water
(Prevention and Control of Pollution) Act, 1974 and without prior

Environmental Clearance.

2. That vide Order dated 02.02.2022, this Hon’ble Tribunal constituted a Joint
Committee comprising the Haryana Pollution Control Board, State
Environment Impact Assessment Authority, Haryana Urban Development
Authority, Divisional Forest Officer and District Magistrate-Gurugram,
Haryana and directed the committee to submit factual and action taken

report within three months. The interim report as well as compliance report

were filed vide emails dated 10.10.2022.
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3. That this Hon’ble Tribunal vide Order dated 11.01.2023 impleaded “M/s
Malibu Estate Pvt. Ltd.” as Respondent No. 8 (here by referred as

“Answering Respondent™) and also gave them the liberty to file a reply.

4. That this Hon’ble Tribunal vide Order dated 28.03.2023 had directed the
Answering Respondent to clarify in its reply “whether the Answering
Respondent has applied for Environmental Clearance, whether any third-
party rights have been created, if so what is the number of persons in whose
favor third party rights have been created and what is the amount invested

by them and what is the stage of the projects for which EC is required.”

5. That the answering Respondent, M/s Malibu Estate Pvt. Ltd., at the outset
submits that all those averments in the present Reply that have not been
specifically admitted are herewith denied and are not to be construed as

having been accepted by the said Respondent as if traversed seriatim.

6. That the Answering Respondent seeks to place on record its Preliminary
Objections and Submissions, which in its humble opinion, are crucial for a
holistic adjudication of the present matter, before placing on record its Reply

to the contents of the Complaint on merits.

PRELIMINARY OBJECTIONS:

A. Non-inclusion of necessary party in violation of Principle of Natural

Justice
7. That at the outset it is submitted that this Hon’ble Tribunal while having
the power to initiate cases suo motu as upheld by the Hon’ble Supreme
Court, ought to have heard the Answering Respondent prior to forming a
Joint Committee to ensure the fair principles of natural justice. That the

Order of this Hon’ble Tribunal dated 02.02.2022 ought to have impleaded
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and heard the Answering Respondent before forming the Joint Committee
as has been held in a catena of decisions of the apex Court.

B. The Applicant is not an “Aggrieved Person” under section 18 (2) of the

National Green Tribunal Act, 2010 and as per various decision of the

Hon’ble Supreme Court.

8. That the Answering Respondent wants to submit that the Applicant in the
present case is a Serial Litigator who in the past has made similar complaints
against the Answering Respondent to the Lokayukta, Haryana. In another
case, as well, the police investigation has concluded that the Applicant is
liable under Section 182, IPC for giving false information to the Police to
cause injury to another person. The True copy of such news articles and
police investigation report are marked and annexed as ANNEXURE R-1.

9. That the Answering Respondent has also made a complaint dated 25.06.2021
against the Applicant to SHO, Sadar, Gurugram for blackmailing, extorting
the Company Officers, for defaming the Company among others under
Section 34/120B/383/384/386/387/506 of Indian Penal Code, 1860. The
True copy of the complaint dated 25.06.2021 is appended and annexed as
ANNEXURE R-2. It is pertinent to note that after the said criminal
complaint this Original Application has been filed by the Applicant
(accused) to this Hon’ble Tribunal 1.e., 03.12.2021, presumably under a
vendetta and is thus liable to be dismissed by this Hon’ble Tribunal.

10.That the Hon’ble Supreme Court in the case titled “The State of Uttar
Pradesh & Ors. vs. Uday Education and Welfare Trust and Anr. 2022 SCC
OnLine SC 1469 has requested the Hon’ble National Green Tribunal that
when credentials and bonafides of the litigants are seriously raised and when
entertaining the grievance of such litigants, which is likely to adversely

affect the rights of many, it should ensure the bonafides and credentials of
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such litigants (relevant paras 96 to 99). Similarly, this Hon’ble Tribunal in
Anand Kumar Jha vs. Union of India & Ors (Appeal No. 05/2021/EZ) has
held that merely saying that the Appellant is concerned with the Pollution
cannot make the Appellant as a “Person Aggrieved”. There are several other
judgements of this Tribunal including the latest by a coordinate bench
Satyabrata Sanjeev Kumar Mohanta vs. MoEF & CC & Ors (OA
53/2023/EZ) which reiterates the importance of genuine Applications. Infact,
this Tribunal has imposed costs on such litigants.

11.That in the light of above-mentioned submissions made in para 7-8, it is
humbly requested that the Applicant may be directed to prove his credentials
and bonafides for pursuing the present case as a serial litigator cannot be
allowed to waste the precious time of this Hon’ble Tribunal only to settle his
private enmity or issues without any actual concern for environment, or
without raising any substantial question of law.

12.That the Applicant has also been serially litigating against the Directorate of
Enforcement, in the Delhi High Court and on every occasion the case has
been dismissed and infact concluded that allegations made by the
complainant are vague and not specific. The Hon’ble High Court of Delhi
has also dismissed the Criminal revision petitions as without merit. These
examples include case No. 72/2019 titles “Raman Sharam v. Directorate of
Enforcement, judgement dated 30.10.2019 by the Delhi High Court in
Criminal Revision 1033/2019, among others.

C. The Application is in violation of Rule 14 of National Green Tribunal

(Practices & Procedure) Rules, 2011 which bars Plural Remedies.

13.That the Applicant in the same complaint, has raised various issues
covered under Solid Waste Management Rules, 2016, Construction and

Demolition Waste Management Rules, 2016, the Air Act, 1981, the Water
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Act, 1974, Environment Protection Act, 1986, Environment Impact
Assessment Notification, 2006 among others. It is pertinent to mention
here that in Vikas K. Tripathi vs. MoEF & Ors. (M.A. No. 628/2013, O.A.
No. 17/2013, Appeal No. 80/2013) and in the matter of D.V. Girish & Ors.
vs. The Secretary to the Government (Environment and Ecology),
Karnataka 2015 SCC OnLine NGT 37 among others, this Hon’ble
Tribunal had categorically held that an Appeal or an Application must be
filed on a single cause of action and cannot be filed on several causes of
action or for violations under different laws as per Rule 14 of NGT Rules,
2011.

D. Some of the issues in Application are barred by the principle of Res

Judicata.

14. That the Applicant had made a Complaint No. 319/2011 before the
Hon’ble Lokayukta, Haryana raising issues related to non-obtaining of
NOC from MoEF, illegal constructions on green belt among others. The
said complaint was investigated by a joint committee under the
Chairmanship of Director General, Town & Country Planning, Haryana.
As per the minutes of the meeting dated 20.02.2014 where in the progress
made with regard to Complaint No. 319/2011 was discussed., wherein it
was clearly mentioned that with regard to the requirement of NOC from
the MoEF, no action is required as the submission of the answering
Respondent in that complaint was found correct by the investigating
officer. The True copy of minutes dated 20.02.2014 is marked and
annexed as ANNEXURE R-3.

15. In view of the above, the Applicant is barred under the Principle of

Res Judicata to raise this issue again before this Hon’ble Tribunal.



745

16.  This Application is hopelessly barred by time. As early as 2011 the
Applicant has been writing to the Information Commissioner regarding
certain information from MoEF & CC under the RTI Act which was
remanded back to the First Appellate Authority of the MoEF & CC.
Evidence to this effect is the Order of the Information Commissioner dated
16.11.2011. A copy of which is marked and appended as ANNEXURE R-4.
Thereafter, the Answering Respondent has received CTOs, authorizations,
EC taken by o other buyers for commercial complexes which have never
been challenged by the Applicant. All such CTOs, Authorizations and ECs
are available for perusal which have been granted since March 2012,
December 2012 and September 2013 which are available_for perusal if the
Hon’ble Tribunal so desires.

17. That the Applicant herein has made a Complaint No. 319/2011 before the
Hon’ble Lokayukta Haryana and the issue of NOC from the MoEF, in other
words prior Environmental Clearance has been raised and decided. It is
clearly stated that the covered area is less 150000 sq. m and the License No.
15 of 2008 which was renewed further, no action was required. A copy of
the relevant extracts of the minutes is appended as Annexure R/3 above. It is
clear that the cause of action first arose with this complaint in 2011 and the
decision was given on 20.02.2014. There is No Appeal to this decision either
to the High Court or the National Green Tribunal clearly affirming that this
Original Application is hopelessly barred by time and must be dismissed
forthwith with huge costs.

18. It is further submitted that even thereafter consents for operation and
authorization under the EPA Rules have been granted which have never

been challenged by the Applicant herein. It is clear from the above that this
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Application on the same project is hopelessly barred by time and should be
dismissed with huge costs.

PRELIMINARY SUBMISSIONS

Third Parties Rights that have been created and amount invested by

them

19._That in pursuance of the Order dated 28.03.2023 the Answering Respondent
submits that till the year 2023 total third party rights that have been created
for the 2133 units out of 2201 units. Out of the remaining, 49 units are
offered to HUDA and 19 units are in hand of the Answering Respondent.
The True copy of the chart showing the allotment of units is marked and
Annexed as ANNEXURE R-5.

20.That the Answering Respondent from the period 1992-93 to 2022-23 has
obtained the amount of Rs. 490.33 crores through sales of unit in the project.

On the issue of requirement of Environmental Clearance or NOC from

MoEF & CC.

21.That at the outset the Answering Respondent wants to submit that the land
on which the residential colony exists was allotted by way of licenses from
the year 1992 till the year 2008. Infact till 2004, there was no requirement of
prior Environmental Clearance (EC). Further, the concept of township and
area development was introduced substantially with the requirement of prior
EC once they reach a certain threshold was only introduced in 2006. Here is
a case where all except one license was granted till 2003. The details of
which are described below. Further the only license post 2006, was not only
less than 50 hectares but no construction was carried out much less in

violation of the existing EIA Notification 2006
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22.That the Answering Respondent and its then associate companies have
obtained about 32 licenses spread over an area of about 204.796 acres in
Sector 47, Sector 50 in Gurgaon which was carved out of the Fatehpur and
Tikri Villages in Gurgaon, Haryana, under the Haryana Development and
Regulation of Urban Area Act, 1975. As stated earlier, all except one license
were obtained from the year 1992 till 2003 admeasuring 180.116 acres. In
2008 another license dated 31.01.2008 admeasuring 24.681 Acres (9.97
Hectare) was added to the project. The details of the License Nos, the date of
obtaining such license and the area are tabulated in ANNEXURE R-6.

23.That it 1s submitted that once a land is purchased for the plotted development
of residential area, several development works are carried out which include
water supply, sewerage, storm water drainage, roads, horticulture, and
electrification among others for which a partial completion certificate is
granted which certifies the services mentioned as above. That the partial
completion certificates for all except one was granted to the Answering
Respondent till June 2003, meaning thereby all development works
including services were complete for all licenses except one that was issued
in January 2008. A tabular detail of the part completion certificates with the
date and the area and the license to which such areas belong, is described in
ANNEXURE R-7.

24.That the Environment Impact Assessment Notification was issued under the
Environment Protection Act, 1986 for the first time by the then Ministry of
Environment and Forest in the year 1994.The 1994 Notification did not
include the Building and Construction project within its First Schedule; thus,
these projects were exempted from the requirement of prior Environmental

Clearance.
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25.That for the first time the Construction Projects was included in the
Schedule to the EIA Notification, 1994 by way of an amendment
Notification dated 07.07.2004 wherein Construction Projects including new
townships, industrial townships, settlement colonies, commercial complexes,
hotel complexes, hospitals and office complexes for more than 1,000 (one
thousand) persons or discharging sewage of more than 50,000 (fifty
thousand) litres per day or with an investment of more than
Rs.50,00,00,000/- (Rupees fifty crores) were included in the Schedule as
Entry 31 which then required prior EC. Of course, there was no mention of
existing townships or area development projects where development works
were complete. Although the 1994 Notification did provide that the “new
construction projects”’ (emphasis supplied) which were undertaken without
obtaining the clearance required under this notification, and where
construction work has not come up to the plinth level, shall require
clearance under this notification with effect from 07.07.2004.

26.That it is pertinent to note here that till 1997 all licenses (except one) were
issued to the Answering Respondent and its associates companies by
Director, Town & Country Planning, Haryana (Respondent No. 4) under the
Haryana Development & Regulation of Urban Areas Act, 1975 & the Rules
made thereunder, for an area admeasuring 180.116 Acres (approx. 72.77
hectare). That out of the 180.116 Acres (approx. 72.77 Hectare) for which
the licenses were issued, part completion certificate was granted for an area
of about 167.925 Acres (approx. 67.957 Hectares) to the Answering
Respondent and its associates companies by the Director, Town & Country
planning, Haryana till 2003 (last part completion certificate on 05.02.2003).

Therefore, the area for which the part completion was granted, statutorily
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implies that it is not covered by the amendment Notification 07.07.2004 and
hence did not come within the purview of the then EIA, Notification 1994.
27.That the remaining land of the licenses granted till 1997 admeasuring about
12 acres was allotted for Group Housing Scheme. The answering
Respondent obtained the Occupation Certificate dated 30.08.2000 for the
above-mentioned Group Housing Scheme in Malibu Estate Gurgaon.
28.That further, the Hon’ble High Court of Delhi by its decision dated
15.07.2004 had given its approval for the Scheme of Amalgamation of the
Associates Companies of M/s Malibu Estate Pvt. Ltd. with the M/s Malibu
Estate itself under section 391(2) read with Section 394 of the Companies
Act, 1956. As a corollary the Transferor Companies (Associates Companies)
should stand dissolved without the process of winding up. The True copy of
the Order dated 15.07.2004 is marked and annexed as ANNEXURE R-8.
29.That the then Ministry of Environment and Forest issued the Environment
Impact Assessment Notification, 2006 under the Environment Protection
Act, 1986, whereby all new Building and Construction Projects and all such
existing projects for undergoing any expansion or modernization of more
than 20,000 sq. meters built-up area prior to any construction required to
obtain Environmental Clearance. Under the Schedule, projects with built up
area of >20000 sq. meters and < 1,50,000 sq. meters were categorized under
item 8(a) as “Building & Construction Projects” and projects covering an
area > 50 ha and built-up area > 1,50,000 sq. meters were categorized as
item 8(b) as “Township and Area Development project”
30.That it is pertinent to mention here that a License No. 15/2008 was issued on
31.01.2008 for an area of about 24.681 Acres (9.97 Hectare) to M/s Bloom
Field Properties and Holding Pvt. Ltd. and others (Associates or partners of

M/s Malibu Estate Pvt. Ltd.) for setting up of a residential plotted colony at
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Village Adampur & Fatehpur, Gurgaon, Haryana. That it is reiterated that
the said land for which the license was issued was meant for “plotted
development” or area development, where individual plot owners are
responsible for building and constructing their houses in accordance with
law. It is submitted that the area development of 24.681 acres or 9.97 ha
does not require prior environment clearance as per the EIA Notification,
2006 as amended up to date unless it exceeds 150,000 sq. metres built up
area. It is reiterated that the answering Respondent or its associate company
have not constructed any such built up area exceeding 150,000 sq m. Infact
other than the area development of providing basic services under area
development, no construction activities have taken place. Thus, there is no
question of any liability under prior environment clearance for this area
development of 24.681 Acres or 9.97 Hectare under the project. That further
the part completion certificate for the area development of 24.681 acres for
the License No. 15 of 2008 was also received on 27.09.2016. It is submitted
that the answering Respondent has never received any notice from any
regulatory authority in this regard which reverses this legal status or the
compliance status.

31.That in fact, the Director, Town and Country Planning, Haryana had sent a
letter dated 14.07.2008 to M/s Malibu Estate Pvt. Ltd. informing the
answering Respondent about the approval of a Zoning Plan of additional
licensed area measuring 24.681 Acres along with some revised area in the
residential colony Malibu Towne. Here again no regulatory authority has
ever put the answering Respondent to any information/notice on any
irregularity.

32.That the fact that individual beneficiaries who had purchased the land from

the area development project have also been complying with the law of the
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land, especially the requirement of Environment Clearance, wherever
applicable. Thus, for example, one M/s Endure Realty Pvt. Ltd. had obtained
the Environmental Clearance dated 04.09.2013 under the EIA Notification,
2006 for its proposed commercial complex at sector 47 & 50 Road, Malibu
Towne- Gurgaon which was going to construct in an area of about 2.723
acres with a built-up area of 33540.54 sq mt. Since such construction would
fall under the category 8(a) of the schedule of the EIA Notification, 2006,
such prior Environment Clearance was obtained as per law. It is pertinent to
note that the said Environment Clearance was never challenged by anyone
neither any communication was received from the regulatory authority on
the same. It is important to submit here that in a plotted development project
it is the responsibility of the individual plot owner(s) to obtain
Environmental Clearance if their project comes within the criteria as
mentioned in Item 8 of the Schedule to the EIA Notification, 2006 but as the
answering Respondent is a developer of Township and Area Development
project and who has obtained the part completion certificates for about
67.957 Hectares of the licensed land till the year 2003 even before the
amendment Notification dated 07.07.2004 and EIA Notification, 2006,
therefore the requirement of prior EC was not applicable to the project of the
answering Respondent. Any further purchase or any area has to be vetted in
accordance with the law prevalent at that time. It is common knowledge that
law 1s always prospective and not retrospective unless stated otherwise in the
statute itself.

33.That in the meanwhile, the Applicant herein made a Complaint no. 319/2011
before the Hon’ble Lokayukta, Haryana in which one of the issues raised by
him is regarding the non-obtainment of the (NOC) from the MoEF by the

answering Respondent in reference to the condition levied in the License
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No. 15/2008. In response to this issue and other issues raised in the
Complaint a meeting dated 20.02.2014 was held under the chairmanship of
Director General, Town & Country Planning, Haryana wherein it was
concluded that the covered area is less than 1,50,000 sq. mtr. So, the
answering Respondent was not required to obtain NOC from MoEF. That no
Appeal was filed against such a decision in any Court including this Hon’ble
Tribunal and as stated earlier, the matter rests settled and any fresh
examination would violate the principle of res judicata.

34.That it is duty of the answering Respondent to inform that on wrong legal
and expert advice, an application for grant of prior Environmental Clearance
was forwarded on 16.04.2015 to MOEF & CC under category 8(b) of
schedule of the EIA Notification, 2006 for a total area 204.796 Acres which
also includes the area of 180.116 acres for which the part completion was
granted even before the EIA amendment notification dated 07.07.2004 and
the EIA Notification, 2006. The Terms of Reference dated 19.06.2015 for
the above-mentioned Application dated 16.04.2015 had also been issued by
the Ministry of Environment, Forest & Climate Change to M/s Malibu
Estate. That it is important to state that this was done more in the nature of
abundant precaution and due to the fact the SEIAA of Haryana was not in
existence, then.

35.That once the Haryana SEIAA was constituted on 21.08.2015, the answering
Respondent accordingly requested the Haryana SEIAA by a letter dated
08.12.2015 to communicate to the MOEF & CC to transfer the file to
SEIAA, so that it can be taken up in the next SEAC meeting.

36.That in the meanwhile another Occupation Certificate dated 10.03.2017 was
obtained for other buildings in the above-mentioned Group Housing

Scheme.
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37.That in another development the MOEF & CC had issued a Notification
dated 14.03.2017 prescribing a detailed new procedure for appraisal of
violation cases. As per this Notification all violation cases need to be
appraised by Central Government and not by respective SEAC/SEIAA. This
Notification provided a time period of about six months for making an
application of EC from the date of issuance of this Notification.

38.That the Answering Respondent wrongly considering itself as a violation
case had again applied under the 14.03.2017 Notification for the grant of EC
by an Application dated 07.09.2017 1.e., within the six-month window as
provided by the Notification giving details about the previous TOR granted
by the EAC among others. As per the Parivesh portal the said project was
accepted by the SEAC on 03.05.2018 and the TOR letter was uploaded on
18.12.2020 but neither visible on the Parivesh Portal nor received by the
answering Respondent. That it is reiterated that the said Application was
again forwarded on wrong legal advice but more for abundant precaution
with the intent of complying with the law, if applicable.

39.That, thereafter, upon realizing that the legal and expert advice was not in
accordance with law the Answering Respondent vide a letter dated
16.08.2018, requested the SEIAA, Haryana to withdraw the said Application
dated 16.04.2015 and implicitly its subsequent developments. The True copy
of letter dated 16.08.2018 is marked and annexed as ANNEXURE R-9.

40.That the answering Respondent also submits that a Complaint No. 01/2023
dated 22.02.2023 has also been made by MOEF & CC through its Regional
Officer (Shri Kuldeep Singh) against the answering Respondent company
which is pending adjudication before the Special Environment Court,
Faridabad, raising allegedly the offence of violation of EIA Notification,

2006 and violation of EPA, 1986. Adequate reply is being given in light of
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the submissions made here to ensure that the said case is dismissed in
accordance with law.

So, in humble submission of the answering Respondent this Hon’ble
Tribunal may please leave this issue to be determined by the appropriate
forum, as the issue whether the answering Respondent has committed the
violation of EIA Notifications or not is still pending before the Special
Environment Court, Faridabad.

On_the Issue regarding the requirement of Consent to Establish and

Consent to Operate under the Air (Prevention and Control of Pollution)

Act, 1981, Water (Prevention and Control of Pollution) Act, 1974

41.That the Answering Respondent has established the residential colony, so

before the start of the constructions a Consent to Establish was required
under the Water Act, 1974 and Air Act, 1981. But the Hon’ble Delhi High
Court in the case titled “Splendor Landbase Ltd. vs. Delhi Pollution Control
Committee 2010 SCC OnLine Del 3466 has held that Section 21(1) Air
Act, 1981 will be applicable to the commercial shopping complex or a
shopping mall but not to the residential complex. The Hon’ble Court also
held in the same judgment that in cases where the residential complex has
already been established without obtaining the Consent to Operate under
Section 25(1) of the Water Act, 1974 then the remedy for such situation is
mentioned in Section 25 (5) of the Water Act, 1974 wherein a time period
can be provided to the project proponent to comply with the requirements as
specified by the Pollution Control Board.

That the Answering Respondent has later on obtained the Consent to
Operate under Water Act, 1974 and Air Act, 1981, which was time and
again renewed and Authorization under Hazardous Waste Management

Rules, 2008 from time to time in accordance with law.
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That the Haryana State Pollution Control Board has refused to renew the
Consent to Operate under Water Act, 1974 and Air Act, 1981 and
Authorization under Hazardous Waste Management Rules, 2016. That a
Closure order dated 23.12.2022 has been challenged before the Hon’ble
Appellate Authority constituted under the Air Act, 1981 and the Water Act,
1974 by the answering Respondent by way of Appeal under section 33-A of
Water Act, 1974 and section 31-A of Air Act, 1981. So, it is humbly
submitted that the issue of CTE/CTO may kindly be left to be decided by the
Appellate Authority.

On the Issue of running of 10 DG sets in the green belt

44. That the answering Respondent had applied for permission to erect or add
Pump set, DG sets, Electric Substation as per the revised layout plan at
Malibu Towne, Gurugram, Haryana by an Application dated 03.07.2015 to
DG, Town & Country Planning, Haryana, which was in principle approved
on 07.03.2019. In the layout three sites have been approved for the setting
up of DG sets. The True copy of revised layout plan dated 07.03.2019 is
marked and annexed as ANNEXURE R-10.

45.That a memo dated 25.01.2021 was issued by the Principal Secretary, Town
and Country Planning Department, Haryana to Chairman of RERA and
Director of Town & Country Planning wherein in order to streamline the
process of resolution and to avoid inter se conflicts, a procedure has been
prescribed for addition/alteration in sanctioned plan which includes giving
advertisement in newspaper to invite objections etc. The True copy of the
memo dated 25.01.2021 was marked and annexed as ANNEXURE R-11.

46.The Answering Respondent vide a letter dated 04.08.2021 prayed to give the

final approval to the revised layout plan at the earliest.
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47.That thereafter the answering Respondent vide letters dated 03.02.2022 and
09.02.2022 addressed to the office of Senior Town Planner, Gurugram
informed him about the compliances of the conditions as mentioned in the
procedure as laid down in the Order dated 25.01.2021 issued from the office
of the Principal Secretary, Town and Country Planning Department,
Haryana.

48.That the Answering Respondent also invited the objections/ suggestions as
per the order dated 25.01.2021 by placing a public notice in newspaper like
Tribune, Dainik Jagran and the Hindu which was published on 04.02.2022.
The Applicant in the present case has placed his objections in reference to
the public Notice, which was replied to by the answering Respondent. The
Objections and its reply were under the consideration of the District Town
Planner. The True copies of News Paper cuttings and Objections of the
Applicant are marked and annexed as ANNEXURE R-12.

49.That the District Town Planner informed the office of the Senior Town
Planner, Gurugram by a memo dated 01.06.2022 that the answering
Respondent has invited the objections/suggestions from the existing allottees
through newspaper and registered post. For all the 39 objections/suggestions
that have been received the answering Respondent has replied to each
objection/Suggestions in tabular format. The District town Planner was
asked to examine all the objections and its reply by following the Principle
of Natural Justice. The True copy of memo dated 01.06.2022 is marked and
annexed as ANNEXURE R-13.

50.That it is also pertinent to mention here that the final approval of the revised
layout plan is therefore still pending with the relevant authorities and raising

of the issues regarding the setting up of DG sets without NOC among others
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before this Hon’ble Tribunal is premature as the answering Respondent is
regularly replying to all the notices and is compliant with all the conditions.

51.That the Answering Respondent also wants to submit that the residential
colony was established in an area of about 204.797 acres out of this 11.89
acres had been demarcated for the group housing complex named “Malibu
Condominiums”. The Handover takeover agreement dated 15.06.2022 was
executed between the M/s Malibu Estate Pvt. Ltd. (as first party) and M/s
MEPL Maintenance Pvt. Ltd. (as second party) and M/s Malibu
Condominiums Residents Welfare Association (as third party) wherein day
to day administration and maintenance of the group housing complex has
been taken over by the third party from 31.01.2021. Similar Handover and
take over agreement dated 26.05.2023 was also executed between M/s
Malibu Estate Pvt. Ltd. and M/s MEPL Maintenance Pvt. Ltd. (as first party)
and Malibu Shopping Arcade Welfare Association (as second party) for a
land measuring 0.715 acres in which shopping complex was built.

52.That it is further submitted that the as per Order dated 09.05.2022 the project
of the answering Respondent was handed over/taking over to the Municipal
Corporation Gurgaon by a hand over /take over process and Performa and
dated 15.06.2022 wherein builder was responsible for providing assistance
for overall functioning of all the services till 30.06.2022.

53.That in view of the abovementioned submissions, it is humbly requested that
the final approval of revised layout plan is still pending with the relevant
authorities. Further the services and maintenance of the various projects
with the residential colony have either been handed over to Municipality or
Resident Welfare Association. So, the allegations in the Original Application
are totally without merit and are barred by laches and the same may be

dismissed accordingly.
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54.That as per the Reply of Respondent No. 4 three DG sets have been placed
in the green area, the area covered by DG sets in green area is 13.80 Sq. mts.
As per Rule 4 of the Haryana Development and Regulation of Urban Area
Rules, 1976 colony under roads, open spaces etc. is required to be not less
than 45% of the gross area of land under the colony which may further be
reduced to 35 %. So, even after the regularization of DG sets in green area
the green area will be more than the required norms as per approved layout
plan. Moreover, after the handover/takeover none of these DG sets are under
the jurisdiction and maintenance of the Answering Respondent.

55.Be that as it may, it is humbly submitted that DG sets are required for
operation of emergency services such as lifts, common area street lights
among others at the time of emergency, so these are the basic human
requirements in the residential colony. So based on the principle of
Sustainable Development this can be allowed, as the green area even after
regularization will remain more than the required norms.

On the violation of C & D Waste Management Rules, 2016

55. That the issue regarding the disposal of Construction & Demolition waste
from the project site was answered by way of an Affidavit in full detail by
Respondent No. 3 (Municipal Corporation Gurugram), so the answering
Respondent is placing reliance on that Affidavit regarding this issue.

56. That in view of the above it is submitted that this Original Application is not
maintainable, suffers from serious laches and hopelessly barred by time,
does not raise any substantial question of Environment and hence is liable to
be dismissed with huge costs. That the two key issues of DG sets, which are
essential services and does not reduce the required green belt norms and the

issue of C&D waste is settled in view of the Affidavit submitted by the
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Municipal Corporation Gurugram. It is therefore humbly prayed that this

Original Application be dismissed accordingly.

Date: 24.07.2023

Place: New Delhi
DRAWN BY:

Sanjay Upadhyay, Sonali Sengupta & Shubham Upadhyay
Advocates for Respondent No. 8

29, LGF, Presidential Estate,

Nizamuddin East, New Delhi -110013

Email: sonali@eldfindia +91-9050622741

Filed By: Sameer Manher
Court Clerk; Enviro Legal Defence Firm
Email: eldflegal@gmail.com +91-8851323704
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FIR against Dr Naresh Trehan,
Medanta Hospital in
grabbing case

The Gurugram Police on Saturday registered an FIR against renowned
cardiologist Dr Naresh Trehan, Medanta Hospital and some others under various
sections of the Indian Penal Code and the Prevention of Money Laundering Act.

Share:

GURUGRAM: The-Gurugram Police on Saturday

Writen.y. registered an FIR against renowned cardiologist Dr
Jitendra Sharma

Naresh Trehan, Medanta Hospital and some others
Bt B under various sections of the Indian Penal Code
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and the Previdion of Money Laundering Act b

(PMLA) in a case relating to the acquisition of land.

According to the Zee Media sources, Dr Naresh

Trehan, who is the owner of Medanta Hospital, has

.been charged with money laundering and Sections

120B, 406, 463, 467, 468, 471 of the IPC. The case is
related to the year 2004 when the Haryana
government launched a project to build a Medicity

in 53 acres of land in Sector 38 of Gurugram under
HUDA.

However, it is alleged that Dr Naresh Trehan in
connivance with government officials acquired
this land for building his hqspital due to which the
state government suffered a huge loss. The action
against the renowned cardiologist and his hospital
has been taken on the basis of a complaint filed by

complainant Raman Sharma.

In his Raman Sharma has alleged that
in the year 2004, then Haryana Government had
acquired 53 acres of land in Sector 38 of Gurugram
for-the Medicity Project but nothing like that
happened.

It has been alleged that under the Medicity Project,
a research center and a world-class hospital was
to be constructed on this land along with a place
providing shelter to patients and their family

members, but nothing happened. On this land, a
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hospital was built‘by Dr Naresh Trehan for purely

commercial use.

The aim of creating Medicity was to create an
international level hospital in the country with
facilities like research, medical studies, a hostel
for students, but nothing of this sort happened.
Complainant Raman Sharma also alleged that the
money 1s being sent elsewhere. It was said that
under the project, a board will be formed, which
will include an official from the government, to
keep an eye on the functioning but this did not

happen.

It is also alleged that the cost of the whole project
was estimated to be around Rs 900 crores,

. despite knowing the fact that Dr Naresh Trehan
could not spend so much money, he and others

connived to take control of the project.

In June last year, Raman Sharma had also
approached the Enforcement Directorate to file a
money laundering case against the doctor. The
central agency later sent this complaint to the
Gurugram Police for necessary action. But nothing

happened in the case.

After that, the.complainant approached the
‘Gurugram court. On the court's direction, a case
has now been registered against Naresh Trehan,

Sunil Sachdeva, Atul Punj, Anant Jain, and

~



wusuown government officials at the Sadar police:
station of G&ﬁfgram Police.

Zee News App: Read latest news of India and world, bollywood news,
business updates, cricket scores, etc. Download the Zee news app
now to keep up with daily breaking news and live news event
coverage.

Tags:
Haryana Dr Naresh Trehan Medanta hospital Gurugram land grabbing case Medicity
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Minutes of the meeting held under the Chairmanship of Sh. Anurag Rastogi, IAS,
Director General, Town & Country Planning, Haryana, on 20.02.2014 in the office of
Senior Town Planner, Gurgaon, regarding the progress made in Complaint No.
319/2011 filed ...

stp1.gurgaon.tcp <stp1.gurgaon.tcp@gmail.com>

This 3/20/2014 5:50 PM

To: R.K. Kakkar <cehghuda@gmail.com>; sehuda GGN CIRCLE1 <sehudaggn@gmail.com>; SE-II, HUDA
<se2hudaggn@gmail.com>; Rajesh Gupta <setsggn@gmail.com>; Se Gurgaon <se.gurgaon@gmail.com>; RAMAN
SHARMA <cw58ffmalibutown@gmail.com>; kartar singh <xen3.ggn@gmail.com>; Mahesh Shrivastava
<mcsvinee@yahoo.com>; Vinod Kohli <vinod @alliedmed.co.in>; OP Dhaka <opdhaka71@gmail.com>; RAKESH SINGH
<rakesh.ww23gf@gmail.com>; malibu towne <gmestates.malibutowne@hotmail.com>; maliburwa@gmail.com
<maliburwa@gmail.com>; Promod sharma <malibutowne@hotmail.com>; xentsggn@hvpn.gov.in
<xentsggn@hvpn.gov.in>; ggnxen.elect@gmail.com <ggnxen.elect@gmail.com>; xensuburbandhbvn@gmail.com
<xensuburbandhbvn@gmail.com>

Cc: DTP Hq SK <dtp.hgsk.tcp@gmail.com>

U 1 attachments (65 K83
Final Minutes of the meeting held on 20.02.2014 under the Chairmanship of DGTCP at Gurgoan -Complaint No. 319 of 2011
Lokayukta - Sh. Raman Sharma.doc;

Minutes of the meeting held on 20.02.2014 under the Chairmanship of Sh. Anurag Rastogi, |AS,
Director General, Town & Country Planning, Haryana is enclosed for further necessary action plz.

Senior Town Planner,
Gurgaon
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Minutes of the meeting held under the Chairmanship of Sh. Anurag Rastogi, IAS, Director General, Town &
Country Planning, Haryana, on 20.02.2014 in the office of Senior Town Planner, Gurgaon, regarding the
progress made in Complaint No. 319/2011 filed by Sh. Raman Sharma before Hon’ble Lokayukta, Haryana.

The following participated in the meeting:-

Sh.
Sh.
Sh.
Sh.
Sh.
Sh.

R. K. Singh, STP, Gurgaon

Anil Makan, SE-1I, HUDA, Gurgaon

Joginder Hooda, XEN, S/U DHBVN, Gurgaon
Kartar Singh, XEN-III, HUDA, Gurgaon

M.K. Vats, XEN/TS Division, HVPNL, Gurgaon
Harvinder Kumar, SDE (Elect.), HUDA, Gurgaon

Sh. Raman Sharma, Complainant

Sh. V.K. Maheshwari, CEO, Malibu Estate Pvt. Ltd.

Cdr. S.C. Sharma, Vice President, Malibu Estate Pvt. Ltd.
0. Sh. Subhash Ragav, GM Project, Malibu Estate Pvt. Ltd.

= 2 (OaRIL R £ (1) 4RI o

At the outset, Senior Town Planner, Gurgaon welcomed Director General, Town & Country
Planning and briefed him about the progress made with respect to the decisions taken during the meeting held

on 18.12.2013 under his Chairmanship relating to the issues raised in the subject cited complaint. Thereafter,

DGTCP reviewed the further progress made by the colonizer and the following decisions were taken:-

Sr.  Issues Proceedings of the meeting dated 18.12.2013 Decisions taken on
e Decision taken in the Action taken L
on 01.10.2013
1 Construct | The representative of the The colonizer informed | STP, Gurgaon apprised that
ion of 66 colonizer intimated that that a mail was there is still controversy
KV  Sub- they are ready to construct forwarded on 10.10.2013 regarding the capacity of the
station 33 KV sub-station as per to all the RWAs for ESS. The colonizer claims

approved service plan
estimates. However, Sh.
Raman Sharma insisted
that 66 KV ESS, as per the
requirement of the colony,
be installed. It was
decided that the colonizer
construct 33 KV Sub-
station as per approved
Service Plan Estimates. In
case the Residents Welfare
Association insist for 66
KV Sub-station, the
differential cost is to be
borne by the RWA itself
subject to the availability
of the sufficient land. The
colonizer shall obtain the

giving their consent by
15.10.2013, but no reply
received from any of
them. As per the road
map given by the
colonizer, the
construction of 33 KV
ESS is to be completed
within 9 months after
receipt of approval from
Competent Authority i.e
DHBVN. The
representatives of the
RWA still insisted for
installation of 66 KV ESS,
which is realistic
requirement  of  the
colony once it is fully

that he is required to
construct 33KV ESS as per
the approved service plan
estimates by  DHBVN,
whereas RWA is insisting
for establishment for 66 KV
ESS as per requirement of
the colony.

Regarding adequacy of 33
KV ESS, the officers of
DHBVN informed that the
present load of the colony is
12 MVA and accordingly a
proposal has been sent to
Chief Engineer (Operation)
DHBVN, Hisar for
establishment of 33 KV ESS.

consent from the RWA populated. The This load requirement had
within 15 days. If, no representative of the been calculated on the basis
consent is received, the colonizer contended that Of the earlier approved
colonizer shall start the as per the service layout plan. The proposed
execution of work within estimate approved by ESS can cater to the electric

i one month. The clear

DHBVN, 33 KV ESS is to

load upto 25 MVA. STP,




Construct
ion of
Communi
ty Centre

road map regarding
operationalization of 33
KV ESS shall be submitted
to STP, Gurgaon within
next 15 days

It was enquired from the
colonizer what action has
been taken wuart the
directions of STP,
Gurgaon regarding
making the entire club
fully  functional  and
offering member ship to
the residents of the colony
since 12.09.2013. The
representative  of
colonizer intimated that
they have not done much
except the planning.

It was directed that the
colonizer shall involve the

Residents Welfare
Association (RWA) for
planning. Further, the

colonizer shall submit a
road map for making the
club functional within
next 15 days. It was also
made clear that the club
should be functional on or
before 1st July, 2014.

the °

1
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2
be installed and the
company is committed
accordingly.

After detailed discussion,
it was decided that the
company will submit a
copy of the approved
service  estimate  of
electrical infrastructure.
It was also decided that it
will seek an appointment
with DHBVN Authority
where the approval is
pending and shall send
its responsible
representative for
meeting the official for
expediting the pending
clearance. The
representative of RWA
will also accompany the
representative of the
colonizer.

As per road map given
by the colonizer, the
entire club building will
have to be made fully

functional before
01.07.2014.
The RWA complained

that they have not been
involved at all in the
planning of the club
building as per decision
taken in the meeting held
under the Chairmanship
of DG TCP on 01.10.2013.
Besides, the colonizer is
not doing anything to
improve the condition of
the basement, which has
been left unfinished and
has turned into cave for
bats.
The representatives of
the colonizer informed
that they will make the
remaining part of club
building functional as
per the timeline
submitted the
company. They also
informed  that  the
- has decided to

by

Gurgaon informed that the
last revision in the layout
plan was carried out in the
year 2008 and it has been

approved for an area
measuring about  205.00
acres.

Decision- DHBVN will work
out the load requirement of the
colony in accordance with the
revised layout plan to ascertain
the adequacy of 33 KV ESS and
the requirement of 66 KV ESS,
if any, within 10 days.

It was also decided that the SE
DHBVN will pursue the
matter with Chief Engineer
(Operation) DHBVN at Hisar
for expediting the necessary
approvals of 33 KV ESS within

the next 15 days positively.

STP, Gurgaon apprised that
the colonizers started work
to make the remaining club
building functional as per
decision taken in the last
meeting held on 18.12.2013.
The basement which was
non-functional has been
closed permanently by brick
wall.  The colonizer has
informed vide mail dated
24 January, 2014 at 5:00 PM
that a meeting was held on
24.01.2014 at 3.00 PM with
the RWA wherein the issue
of framing the terms and
conditions for the
membership was discussed.
The relevant documents
have been handed over to
the RWA.

Decision- DGTCP directed
the colonizer to complete the
construction work of remaining
club building and make it fully
functional by 30.06.2014. He
also  desired  the  club
membership be allotted to the
residents of the colony on
priority at reasonable rates.
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3
close the basement.
Accordingly, the

construction works are in
progress at site. It was
also apprised by them
that the terms and
conditions for
membership of the club
are being finalized and it
will be opened in last
week of January, 2014
exclusively  for  the
residents of the colony.
The representatives
of the RWAs requested to
direct the colonizer to
consult them  while
framing the terms and
conditions of the
membership.
It was decided that the
club building will be
made fully functional by
30.06.2014 and its
basement part shall be
closed permanently. It
was also decided that the
colonizer will involve the
representatives of the
RWAs in the process of
framing of terms and

conditions of the
of club.

Sale  of ' This matter not only | Not discussed in the Matter was not discussed as
independ relates to Malibu Estate | meeting as the matter is it is under consideration irt
ent floors but the entire State of | under consideration in the Directorate.
in Haryana. The show cause | the Directorate.
violation  notices were issued by
Policy DTP (E), Gurgaon,
dated however, the colonizers
27.03.2009 have

represented /challenged

the validity of the show

cause notices. The matter

is under consideration

within Department. After

taking final decision on

the representations of the

colonizers, further, action

shall be taken.
Construct | The representative of the As per timeline, the It was informed that 131
ion of | colonizer intimated that entire work of ladders were installed upto
ladder on | there are 148 ladders, installation of ladders for 21.01.2014 and the
2nd - floor | which are to be installed, providing access to the remaining 17 could not be
to access | out of which till date 30 terraces of houses was to installed as the owners of




terrace.

ladders have been
installed.  They  shall
complete the remaining
work within three
months. However, they

are facing problem at
some places as they are
finding difficult to get
NOC from the owner of
2nd Floor.

It was directed that in the
cases where NOC is not
given by the owner the
ladders shall be handed
over to RWA. However,
within next two months,
the colonizer shall install
all the remaining ladders.
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be finished by 01.12.2013.
The representative of the
colonizer informed that
100 ladders have already
been installed and the
remaining 48 ladders
shall be installed within
next 15 days. They also
complained that the
residents of 2nd floor of
many houses are not
allowing to put up the
ladders.

The Chairman directed
that the remaining 48
ladders must be put in
place within 15 days time
positively. The help of
RWA may be taken
wherever the residents of
2nd floor are objecting to
their installation. If some
residents still resist, then
ladder may be handed
over to RWA as already
decided in the meeting
dated  01.102013  at
Chandigarh.

second floor not

allowing.

are

Decision:- It was decided that
the colonizer will hand over the
remaining 17 ladders to the
RWA within 7 days.

Illegal
constructi
on in the
green
belt.

It was intimated by the
colonizer that land has
been given to BSNL for
erection of BSNL
exchange on the demand
of Residents at a nominal
rate of Rs. 1 per year.
However, they have no
proof in writing regarding
the request of the
residents. It was further
intimated by the colonizer
that the lease to BSNL is
only upto 31.03.2014. It
was directed that the
colonizer shall give notice
to BSNL for vacation of
the site within 15 days
from today. It was also
made clear that no further
extension in lease period
should be made. The
building shall have to be
demolished after expiry of
lease DTP

As per the deadline in
the meeting, the illegal of
BSNL is to be removed
after the expiry of lease
period ie. 31.03.2014.
Besides, the other
structures like pump
rooms and operator
residences are also to be
removed by 31.03.2014.

The representatives of
the colonizer informed
that a notice has already
been sent to BSNL on
15.10.2013 for vacation of
the site on or before
31.03.2014.  Thereafter,
the construction will be
demolished.  Similarly,
the pump rooms and
operators residences
constructed in the green
belt shall also be
removed by 31.03.2014.

The RWA did not

STP, Gurgaon informed that
the deadline for removal of
illegal construction in the
green belt will expire on
31.03.2014. The colonizer has
already served upon a notice
on BSNL for vacation of the
building. Hence, this issue
will be reviewed after
31.03.2014.

Regarding the mini sewage
treatment plants, STP,
Gurgaon informed that
these have been constructed
in the parks in a very
shoddy manner without
giving any consideration to

the aesthetics of the
parks/open  space. The
RWA is agitating for

removal of these plants.

Decision:-(i)  The




Delay in
execution
of

conveyan
ce deed

Gurgaon shall also givei

notice to the colonizer
alongwith a copy to
BSINL.

It was intimated by the
complainant that there are
four nos. of Sewage
Treatment Plants (STDPs)
constructed in the parks at
different places and are
not operational. It was
informed by the colonizer
that these are meant for
recycling of the water
which is to be used for
gardening purposes.
These are only very small
structures.

It was directed that all the
four STPs shall be made
operational and since
these are for the benefit of
the community these may
be retained. However,
proper camouflaging with
green creepers of the
structure be done by the
colonizer.

Further, the colonizer
requested that the BSNL
building may be allowed
to remain operational, if
there is any provision for
compounding for which
they have already made a
request to the Department
which is pending at the
level of Directorate. In
this regard, it was
intimated that no such
request is pending with
the Department.

However, if at all any
such request has been
made, is hereby rejected.
Further, the pump rooms
and operators residences
constructed by the
colonizer shall be
removed on or before
31.03.2014.

The colonizer was
instructed that there is no
relation between
maintenance charges and
execution of
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5
subscribe to the
suggestion of

establishment of small

" STPs in the parks being

incompatible activity.
The matter was
discussed in detail and it
was concluded that use
of recycled water for the
purpose of maintaining
parks and greenery is
need of the hour
considering the depleting
water table in Gurgaon.
Accordingly, it was
decided that the
colonizer and the RWA
will sit together to find
out proper and
compatible locations for
setting up of mini
Sewage Treatment Plants
(STPs) and shall get the
same approved from the
Department in the layout
plan

The representative of the
colonizer informed that a
copy of the specimen of
conveyance deed has
been handed over to the

construction in the green belt
must be demolished by the
colonizer by 31.03.2014, failing
which strict action will be taken
in  accordance  with  the
provisions of Act No. 8 of 1975
and  the  Rules  framed
thereunder.

(ii):-The colonizer was directed
to  re-install  the  STPs
underground without
disturbing aesthetics of the
parks/open spaces or find out
alternative suitable locations in
consultation with the
RWA/complainant.

It was informed that action
has already been taken

the company. No problem
from  colonizer side has
been so far by an
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6
independ | deed. The colonizer was | association and they have  floor owner. The
ent floor. | directed that the | instructed the concerned | complainant pointed out
conveyance deed of all the | official for accompanying | that there are some flaws in
owners shall be got | the owners of the draft of the conveyance
executed within next two | independent floors as deed, which are required to
months.  However, the | and when approached by | be rectified.
colonizer submitted that | them for registration of
this is beyond their | the deeds. Decision: [t was decided that
control as the registration | The Chairman directed | the Company will consult the
charges/stamp duty is to | the representatives of | various  drafts  of  the
be paid by the owners. colonizer to identify the | conveyance deeds of
It was accordingly agreed | owners, who are yet to | independent floors executed by
that the owners shall after | execute the conveyance | other colonizers like DLF,
preparing the conveyed | deed and send | APIL, Unitech etc. and will
deed intimate the | communications to them | carty out el
colonizer = who  shall | for  execution and | amendments in the format of
immediately make his | registration of the same | the conveyance deed prepared
representative  available | at the earliest. by it and thereafter, it will be
el R the made available to the RWA.
conveyance deed
immediately. The
colonizer was also
directed to wupload the
specimen copy of the
conveyance deed on his
website immediately and
supply one copy of the
same to the RWAs.
Status of | There are 16 nos. of | The representative of the | STP, Gurgaon informed that
other community sites as per colonizer informed that | the road map for
communi | approved Layout Plan. It out of the total 16 | construction of community
ty sites was directed that the community sites (1 High | site has already been
colonizer shall submit a School, 4 Primary | submitted and it is required
road map for time bound Schools, 7  Nursery | to be monitored regularly.
construction of the Schools, 1 «creche, 1
remaining community Dispensary, 1 Club and 1 | Decision:- It was decided that
sites in the following RB), 6 sites (2 Primary | STP, Gurgaon will monitor the

manner:-
a. Within ten days =
5 community sites.

b. Within twenty
days = community
sites.

c.  Within thirty days
= all the remaining
sites.

However, it was made
clear that the construction
of community sites has to
be made within the time
frame as per of the Act of
1975. If, the community
sites are not completed
within stipulated time, the
same shall be taken over

School, 1 Club, 1 Nursery
School, 1T RB and 1
Creche) are still with the
colonizer and remaining
sites have been sold out
to the private persons.
One Nursery School and
part of club site are
already functional. The
building plans of 2
Primary  Schools, 3
Nursery Schools and a
Religious Building have
already been submitted.
The building plans of the
remaining  community
sites except 2 Nursery
Schools sites of which are
under shall be

progress of construction of
community sites on quarterly
basis to ensure that the
construction work of all the
community sites its completed
by the colonizer  before
03.04.2016.
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submitted in the month
January/February, 2014.
The construction on these
sites shall start after 3
months from approval of
their plans and it will be
completed within 1%
years time from the date
of start. The
constructions work of the
remaining  community
sites will be completed as
per timeline prescribed in
the proviso added vide
Haryana Act No. 11 of
2003 dated 03.04.2012.

Other issues

8 Sh. Raman
Sharma raised the
issue of non
obtaining of no
objection

certificate (NOC)
from Ministry of
Environment &
Forest in reference
to condition levied
in the licence no.
15 of 2008

It was appraised to Sh. Raman

Sharma that at the time of
renewal of licence, the applicant
company was directed to submit
NOC from MoEF. But the
applicant company represented
that NOC is not required from
MOoEF since, the covered area is
less than 1,50,000 sq. mtr. The
contention of the applicant
company was found correct,
therefore, the licence no. 15 of
2008 was renewed for a further
30.01.2014.

No action
required.

The meeting ended with a vote of thanks to the chair and participants.
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ANNEXURE R/€
Annexure- |
Company/Person License/date Area
Malibu Estate Pvt. Ltd. -71/1992  (28.10.1992) -21.644 acres

-04/1993  (18.03.1993) -8.93750acres
-15/1994  (08.12.1994) -3.523 acres
-06/1995  (15.11.1995) -7.931 acres
-36/1997  (21.07.1997) -3.175 acres
Dinero Estate Pvt. Ltd. -72/1992  (28.10.1992) -20.806 acres
-06/1993  (18.03.1993) -1.34375 acres
-18/1994  (08.12.1994) -0.739 acres
-07/1995  (15.11.1995) -4.919 acres
-37/1997  (21.07.1997) -2.493 acres
Casa Estate Pvt. Ltd. -73/1992  (28.10.1992) -22.113 acres
-07/1993  (18.03.1993) -3.85000 acres
-16/1994  (08.12.1994) -0.803 acres
-08/1995  (15.11.1995) -5.162 acres
-38/1997  (21.07.1997) -2.169 acres
Santaluna Estate Pvt. Ltd. -74/1992  (28.10.1992) -18.225 acres
-08/1993  (18.03.1993) -0.72 acres
-19/1994  (08.12.1994) -9.158 acres
-05/1995  (15.11.1995) -4.49 acres
-39/1997  (21.07.1997) -2.381 acres
Sanpendro Estate Pvt. Ltd. -75/1992  (28.10.1992) -24.894 acres
-05/1993  (18.03.1993) -1.32500 acres
-17/1994  (08.12.1994) -0.739 acres
-04/1995  (15.11.1995) -4.328 acres
-40/1997  (21.07.1997) -1.993 acres
Citiland Properties Pvt. Ltd. |-41/1997 (21.07.1997) -0.375 acres
Detour Estate -42/1997 (21.07.1997) -0.375 acres
Geoid Estate Pvt. Ltd. -43/1997 (21.07.1997) -0.375 acres
Spred Estate Pvt. Ltd. -44/1997  (21.07.1997) -0.375 acres
Mr. KS Dhingra -45/1997 (21.07.1997) -0.375 acres
Mr. SK Kohli -46/1997 (21.07.1997) -0.375 acres

Total

180.116 Acres
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License No. 15 of 2008

784

Company/Person

Date

Area

M/s Bloom Properties and
Holding Pvt. Ltd. and others

31.01.2008

24.681 Acres
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ANNEXURE R/7
Annexure- 11
Part Completion Certificate
License No. | Part Completion (PC) Area
Certificate dated
71-75 0 1992 | 23.02.1996 Total Area- 107.682 Acres
PC- 97.282 Acres
Group Housing (GH)-10.40 Acres
04-08 of 1993 | 03.05.1996 Total Area- 16.18 Acres
PC- 16.08 Acres
Group Housing (GH)- 0.10 Acres
15-19 0 1994 | 03.05.1996 Total Area- 14.962 Acres
PC-10.332 Acres
06.06.2003 Total Area- 14.962 Acres
PC-2.94 Acres
Group Housing (GH)-1.69 Acres
04-08 of 1995 | 05.02.2003 Total Area-26.83 Acres
PC- 26.83 Acres
36-46 of 1997 | 05.02.2003 Total Area- 14.461 Acres
PC- 14.461 Acres
Total till 2003 PC-167.925 Acres

Group Housing (GH)- approx. 12
Acres

Part Completion Certificate

15 of 2008

27.09.2016

Total Area- 24.681 Acres (approx.
9.97 hectare)
PC- 24.681 Acres
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IN THE HIGH COURT OF DELHI AT NE@SELHI

Co. Pet. 64, 65, 66, 67, 68, 69, 70, 71, 72, 73 and 74/2004 ANNEXURE R/8
15.07.2004
DATE OF DECISION : 15.07.2004

IN THE MATTERS OF:

1.M/S.DETOUR ESTATE PVT. LTD. ..TRANSFEROR COMPANY
2.M/S.BRAID ESTATE PVT. LTD. ..TRANSFEROR COMPANY
3.M/S.GEOID ESTATE PVT. LTD. ..TRANSFEROR COMPANY
4.M/S.SPRED PROPERTIES PVT. LTD. ..TRANSFEROR COMPANY
5.M/S.JASSIMA ESTATE PVT. LTD. ..TRANSFEROR COMPANY
6.M/S.CITILAND ESTATE PVT. LTD. ..TRANSFEROR COMPANY
7.M/S.DINERO ESTATE PVT. LTD. ..TRANSFEROR COMPANY
8.M/S.SANPEDRO ESTATE PVT. LTD. ..TRANSFEROR COMPANY
9.M/S.SANTALUNA ESTATE PVT. LTD. ..TRANSFEROR COMPANY

10.M/S.CASA ESTATE PVT. LID. .. TRANSFEROR COMPANY
(PETITIONERS/TRANSFEROR
COMPANIES)

AND

11.M/S.MALIBU ESTATE PVT. LTD. ..TRANSFEREE COMPANY
Through Mr.P.K. Mittal for

for the Petitioners/Applicants

Mr.Ravindra Kumar for the O.L.

Mr.P.K. Batta, Dy. ROC in person

CORAM :-
THE HON'BLE MR.JUSTICE A.K.SIKRI

1.Whether Reporters of Local papers may be allowed to see the Judgment?
2.To be referred to the Reporter or not?
3.Whether the judgment should be reported in the Digest?

A.K. SIKRI, J. (Oral)

This petition is filed in this Court to obtain sanction to a Scheme of Amalgamation (in
short the 'Scheme') of M/s.Detour Estate Pvt. Ltd., M/s.Braid Estate Pvt. Ltd., M/s.Geoid
Estate Pvt. Ltd., M/s. Spred Properties Pvt. Ltd., M/s. Jassima Estate Pvt.

Ltd., M/s.Citiland Estate Pvt. Ltd., M/s.Dinero Estate Pvt. Ltd., M/s.Sanpedro Estate Pvt.
Ltd., M/s.Santaluna Estate Pvt. Ltd., M/s.Casa Estate Pvt. Ltd.-Transferor Companies with
M/s.Malibu Estate Pvt. Ltd.-Transferee Company.

Earlier the applicants had filed separate applications under Sections 391(1) and 394 of the
Companies Act, 1956 (in short the 'Act'), seeking dispensing with the requirement of
convening and holding of the meeting of the equity shareholders, secured and

unsecured creditors of the applicant companies for the purpose of considering and
approving the proposed Scheme of Amalgamation with M/s.Malibu Estate Pvt. Ltd.-
Transferee Company-Transferee Company. This was allowed vide order dated 1st March,
2004.
It is in these circumstances the present petitions is filed. The salient features of the Scheme
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of Amalgamation are also mentioned in detai7.§t7is pointed out that the proposed Scheme is
not intended in any manner to give any beneficial effect or any

material interest to any person who is/are for the time being directors of the applicant
companies and the Scheme would be in the best interest of all the applicants, their
shareholders and creditors. It is also stated that no investigation or proceedin

s are pending against the applicants under Sections 235 to 251 of the Companies Act.

Notice of this petition was directed to be served upon the Official Liquidator attached to
this Court as well as the Regional Director, Northern Region, Department of Company
Affairs, Kanpur. Citation was also directed to be published in the ''Statesman''

(English), ""Jansatta'' (Hindi) and the Delhi Gazette for 15th July, 2004. These citations are
duly published. The Official Liquidator attached to this Court has submitted his report as
per which he has no objection in sanctioning the proposed Scheme by

this Court.

The Regional Director, Northern Region, Department of Company Affairs, Kanpur, has
also filed reply, as per which even the Regional Director, has no objection to the proposed
Scheme. However, it is pointed out that the authorised capital of the transfe

ree company is not sufficient to issue shares to the shareholders. After this objection the
Transferee Company passed Resolution dated 8th December, 2003, increasing share capital
of the Transferee Company in terms of the Scheme of Amalgamation and affi

avit dated 9th February, 2004 to this effect is filed by Mr.Gunvir Kumar Jain, Director of
the Transferee Company. It is stated by learned counsel for the petitioner at the bar that
there is sufficient increase in the share capital to enable the Transfe

ee Company to issue shares to the shareholders in terms of the Scheme of Amalgamation.

In the aforesaid circumstances and having regard to the averments made in this petition
and the materials placed on record and the affidavits filed by the Regional Director,
Department of Company Affairs, Kanpur, and the Official Liquidator, I am satisf

ied that the prayers made in the petition deserve to be allowed, subject to fulfilling the
condition of enhancing the authorised capital after following the procedure under the
Companies Act. I also do not find any legal impediment to the grant of sanct

on to the Scheme of Amalgamation. Hence, sanction is hereby granted to the above-
mentioned Scheme of Amalgamation under Section 391(2) read with Section 394 of the
Companies Act, 1956. Consequent upon the amalgamation of the companies, the Transferor

Companies shall stand dissolved without the process of winding up.

The petition stands disposed of in terms of the aforesaid order.

A copy of this order be given dasti to the counsel for the petitioner companies.

A.K. SIKRI, J.

JULY 14, 2004
HP.
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© AMNEXURER/S .
MALIBU ESTATE PRIVATE LIMITED

38,
Kailash Coleny Extn:, Z  nudpur)
Delhi-110048

Phone : 41635431, Fax :

malibutowne@hotmail. com

To, Date: 16.08.2018.
The Member Secretary

State Environment Impact Assessment Autherity tHlaryana

Bays No 55-58, Paryavaran Bhawan

1* Floor, Scetor 2,

Haryana
Reg: Application dated 08 to
Residentia - Town
ubmitted vide Proposal No 1A/

Sir

by
Authority
Malibu Estate Sohna Road

Gurgaen-122018 Phone : 0124 - 4322580, 429 -
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was required with

the Notification dated
14.09.2008 as regards to 24.681 The W' d to NOC qua 180.115
acres never arose as Part Completion stood and this land was covered s separate
Zoning totally unrelated to the Zoning covered by 24.681 Acres '
iv) That in the the part completion from the DGTCP Office including
consent to respect to 24.681 Acres land coversd by 2008
licence and This © was granted since NOC from the MOEF was

not required

v} However based
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WALK IN - FIELD EXECUTIVE
ON SUNDAY (6TH FEB 2022)

-9 AM ONWARDS
Location: Delhi NCR,
Punjab & Rajasthan
REQUIREMENTS:

» Basic Knowledge Of
Construction Equipment

» Good Communication
& Interpersonal Skills

» Should Own A Smart

Phone & Two Wheeler

» Quali:Diploma/Graduate

SALARY INDUSTRY
STANDARDS + INCENTIVES

AT: HMM, 907, TOWER 1, DLF

CORPORATE GREENS, SEC
74A, GURUGRAM, (HAR.)
E:info@hiremymachine.com

CONTACT NO. 7428739777 AN F T B A RR A kA T @9 O FEieH € 6 e uifeRsar geifedr e

SETIFHA & T AC HH feoett wa fofes dar wftor & feemn o & goT STfeX 1 B STclfen, 3190 SWh Wed M el o
R B A | (@ (YuEueeEr) ¥ TeEER # U@ § UECenHy o AU | TR B

mw#%é AT T oAl PR S Sud ST GAEE e aedll 27 S WRA-Uih S T EeeT iR

T # e 3 =rEfd e aie ok B =rm e i g e fem e (a1 sse i)

' Hindustan Company 1 &1t |~ St e it dis & 27 STeei e sl e 3 S el | #R-e e o1l W 1 slgeus

T B e W IR | STHERI oh T Y S K W BL TN T 20 ARG T ok JHIA B ST A FEAR T 11:55 T W

ST 9T 80 €16 TSAE 80 | ifeqent oo o ol STGAMA S {1 T o ARG o fea e TITeREA T 3R ¥ U Ao hl

WALIBU ESTATE PRIVATE LINITED|  &<TX m@%m e a:z i & & afaer 8 S

gyl STeFe I AT ST, TATM oo 3 e &, s oo

Gurugram, Haryana - 122018. ifehEd T YA @-;[ ke a]f‘@-a %’[

PUBLIC NOTICE

Whereas M/s. Malibu Estate Pvt.
Ltd. (the Developer) is in the
process to regularize the public
services on layout plan of "MALIBU
TOWNE", Village- Tikri, Fatehpur,
Jharsa & Adampur, Sector-47 & 50
Gurugram, Haryana, over an area
admeasuring 204.796 acres
(covered in License No. 71 to 75 of
1992 dated 28.10.1992, License
No. 4 to 8 of 1993 dated
18.03.1993, License No. 15to 19 of
1994 dated 08.12.1994, License
No. 4 to 8 of 1995 dated
15.11.1995, License No. 36 to 46 of
1997 dated 21.07.1997 & License
No. 150f2008 dated 31.01.2008).
Necessary facilities of 33/11 KVA
Electric Substations, DG Sets,
Pump Rooms, UGT Water Tank
and Sewage Treatment Plants
have been provided as part of the
development and subsequent
upgradation. These facilities were
duly approved by the authorities,
but not marked on the layout plan
asitwas notmandatory at that time.
These facilities are obviously
critical for an uninterrupted flow of
services in the township and for the
betterment of the whole township.
In accordance with the process, a
request has been made to DTCP to
get these facilities marked on the
layout plan. A copy of the proposed
Layout Plan bearing drawing no.
DTCP/5626 Dated: 28.09.2016
approved-in-principle by the DTCP,
Chandigarh, Haryana, marked with
these facilities is available at Malibu
Estate Pvt. Ltd. office & also on our
company's website
www.malibutowneggn.com, in
accordance with the directions vide
letter dated 27.01.2022 given by
Director, Town and Country
Planning, Haryana, Chandigarh, in
compliance of the order dated
25.01.2021.
However, please feel free to file
objection, if any, in the office of
“Senior Town Planner, Sector 14,
HUDA Complex, Gurugram,
Haryana”, within 30 (thirty) days of
publication of this notice, failing
whichiit shall be assumed that there
are no objections to the above
stated proposed Layout Plan.

For Malibu Estate Pvt. Ltd.
Place: Gurugram | Date: 03.02.2022

TIFDT FEHT  (Govt,
MTT=E) R (UGS
Arhyfte Fiaet T fosr
Bl UN) 2% S, 50% B2

(TG SAfd Fo 6 #
09389997976, 09389733139

10th,12th, BA, B.COM, BSC,
LLB, Diploma,s all stream,
Dpharma, Msc, BAMS, BUMS,
BYNS, MBBS From Recognized
University— Balaji Institute
9588299399

I, Kapil Chaudhary S/o Sh.
Om Prakash Chaudhary R/o Sec
15, Gurugram (HR) declare
that I have lost my original
Sale Deed No 14012, dated
28.02.2000. If anyone find
please contact 9810548445
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I, Aspi Sarkari S/o Sh. Keki
Sarkari R/o N-247, 2nd
Floor, Georgian Residency,
Mayfield Garden, Nirvana
Country, Gurugram (HR) have
changed my name from Aspi
Keki to Aspi Sarkari for all
future purposes.

e

3 PR

Classifieds

YOU

T Y, QAR : ORI STcehalg
cAN BﬂOK forliereh T8 (weiuw) 3 fohert oRere g

A SR A TRt ol TRear ferar
CLASSIFIED ADVT.| | 2 == @ @ 3 e &1 "y & @
OVER PHONE| | 355 memre v e
in Delhi-NCR | 7 rorsmen e d o
Fete i T e e 3 A 25
- Delhi : Pawan Kapoor- 9717992054 IS GG EARCA IR =i ritc ISt | & e lce e [ [ 4

- Noida & Gr. Noida : Vijay Kumar-
9717992064, Prince Pandey 9711833750
- Ghaziahad : Vijay-7836083223
- Gurugram : Chandan- 9015633399
-Faridabad : Manish Jha- 9650325028
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SilverLine has in-principle nod,
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PUBLIC NOTICE

MALIBU ESTATE PRIVATE LIMITED
Site Office: 2nd Floor, Shopping Arcade,
Malibu Towne, Sector 47, Sohna Road,
Gurugram, Haryana - 122018.
PUBLIC NOTICE
Whereas M/s. Malibu Estate Pvt. Ltd. (the
Developer) is in the process to regularize
the public services on layout plan of
"MALIBU TOWNE", Village- Tikri,
Fatehpur, Jharsa & Adampur, Sector-47 &
50 Gurugram, Haryana, over an area
admeasuring 204.796 acres (covered in
License No. 71 to 75 of 1992 dated
28.10.1992, License No. 4 to 8 of 1993

36 to 46 of 1997 dated 21.07.1997 &

GENERAL

www.visionias.in

India’s leading organization
based in Delhi invites
passionate individuals for
the role of

CONTENT
DEVELOPER

GS

*English Medium

claims Kerala Finance Minister

K.N. Balagopal alleges attempts to mislead the public about the K-Rail project

SPECIAL CORRESPONDENT

THIRUVANANTHAPURAM

Kerala Finance Minister K.N.

Balagopal on

Thursday

claimed that the SilverLine se-
mi-high-speed rail corridor
project had in-principle nod

but attempts were

being

made to mislead the public by
creating an impression that
no such approvals existed.
Mr. Balagopal told repor-
ters here that pre-investment
activities related to the pro-
ject had been taken up on the
strength of the in-principle
approval and joint discus-
sions. Quoting letters from
the Centre, Mr. Balagopal

approval was accorded
cember 2019.

KK.N. Balagopal

the remaining approvals was
on and they were expected
soon. People in high positions
should refrain from misrepre-
senting facts and misleading
the people.

ment on Wednesday, the Un-
ion government pointed out

port (DPR) was under exami-
nation by the Ministry of Rail-
ways, he said.

“The letter reads, ‘Suffi-
cient details for technical
feasibility are not available in
the DPR. Therefore Kerala
Rail Development Corpora-
tion Ltd (K-Rail) has been ad-
vised to provide detailed
technical documents such as
alignment, alignment plans,
particularly of railway land
and private land crossing ov-
er the existing railway net-
work.” It goes on to add that
‘Financial viability will also
be examined and firming up
after finalisation of technical

proposal had been examined
in the Ministry of Railways
and ‘the competent authority
has accorded in-principle ap-
proval for taking up pre-in-
vestment activities for the
above-mentioned project’, he
said.

A further letter from the
Centre informed the State
that at a meeting on October
9, 2020 it was decided that
the project implementation
agency (PIA) and the Kerala
government may engage with
the Japan International Coop-
eration Agency to move for-
ward to finalise the designing
of packages which would fa-

dated 18.03.1993, License No. 15to 19 of . . L2 . . y % .15 . .
/ UPSC 1994 dated 08.12.1994, License No. 4 to claimed that the in-principle In the reply given to Parlia-  parameters’,” Mr. Balagopal cilitate co-financing and, in
cs E'zozo 8 of 1995 dated 15.11.1995, License No. in De- said.

the meanwhile, land acquisi-

A letter from the Centre in  tion and other clearances

An Institte For IAS Exam License No. 15 of 2008 dated
POWER OF CLASSROOM COURSES AT KSG 31.01.2008). . %ﬂ- The process for obtaining that the detailed project re- August 2019 stated that the may be expedited.
Necessary facilities of 33/11 KVA Electric qHEHq
Substations, DG Sets, Pump Rooms, . o .
UGT Water Tank and Sewage Treatment| [&d E ngl IS h- H N d |
Plants have been provided as part of the
RACHIT RAJ | TINA DABI || SRUSHTIJAVANT development and subsequent Tr.anSIa.tor BMC bUdget fOCUSGS On
CSE-2013 .. P | upgradation. These facilities were duly (prior experience) A ~ A . DIRE( PR NERA
RO ATRTHENRll skills Desired DICAL EDUCATION & TRAININ -
3 TIMES IN 5 YEARS you it was ot R © h lth d f t t
r563 Out of 761 | |mandatory at that time. These facilities| WWAgls e\ 7o ur=] o\ NI ARIL: I 6 (o] 8] AR PRAD 5 OOR. JAWAHAR BHAWA 0 ea an ln ras ruc ure
ANSWER WRITING IS A SKILL are obviously critical for an uninterrupted English to Hindi No. ME-3/2022/ 288 L Dated: 03° February, 2022
WE WORK ON SKILLING flow of services in the township and for the (English to Hindi) 0. Ucknow, . €ebruary,

IT IS AN INTEGRAL PART OF OUR FOUNDATION COURSES

ONLINE FOUNDATION COURSE

KSG Online Learning

betterment of the whole township.

In accordance with the process, a request
has been made to DTCP to get these
facilities marked on the layout plan.
A copy of the proposed Layout Plan
bearing drawing no. DTCP/5626 Dated:

v Work Experience (at least
1 year)

v’ Have written Civil Services
(Main) examination

Send your updated resume to

The Time Schedule of Second Round of

Online Counselling of UP NEET PG-2021

The Time Schedule for the Admission through Online counselling in the State Uttar
Pradesh for Government/Private Medical College/Institutions/Universtites for
Postgraduate Courses (MD/MS/Diploma ) is as follows:-

crore for improvement of
other roads.

The BMC has also decided
to earmark 3400 crore for wi-

[tis an estimated
17.70% rise from
fiscal 2021-22

28.09.2016 approved-in-principle by the - — ® y dening of the Mithi river and
QUALITY OF PHYSICAL CLASSES WITH CONVENIENCE OF ONLINE ) " S Date of Online Registration 4" February 2022 (From 2:00 PM) To
DTCP, Chandigarh, H , marked . . .
with these faities & avaiabe at| |récruitment@visionias.in (MDMS/Diploma) 7" February 2022 (Till 2:00 PM) ALOK DESHPANDE nullahs in  Brihanmumbai
th Malibu Estate Pvt. Ltd. office % gltso Date of Security fee deposition 4™ February 2022 (From 2:00 PM) To MUMBAI Phase - II & IIT and a 3200
STARTING, r on our company's website 8" February 2022 Taking a cue from the Union  crore provision for rejuvena-
FROM www.malibutowneggn.com, in " P : : 3
FEBRUARY accordance with the directions vide leter OII:VIEE:(I; ((i: oéL'I'EEGcEH Expected date of Declaration of Merit List| 08" February 2022 Budget, the Shiv Sena-ruled tion of rivers.

ADMISSION dateq 27.01.2022 given by Dirctor, Town - - Date of Online Choice Filling 11" February 2022 (From 2:00 PM) To Brihanmumbai ~ Municipal Mumbai being worst-hit by

#9868 005599 OPEN and Country Planning, Haryana, Approved by AICTE and 14" February 2022(Till 2:00 PM)

»»» JOIN OUR FREE PRE-PREPARATION PLAN «««

DATE

28" February

OFFLINE FOUNDATION COURSE

CENTRE CONTACT NO.
BENGALURU (Chandra Layout) 7619 136 662

RANCHI (Siromtoli Chowk) 9939 982 007
DELHI (Vijay Nagar) 9717 380 832

Chandigarh, in compliance of the order
dated 25.01.2021.

However, please feel free to file objection,
if any, in the office of “Senior Town
Planner, Sector 14, HUDA Complex,
Gurugram, Haryana’, within 30 (thirty)
days of publication of this notice, failing
which it shall be assumed that there are
no objections to the above stated
proposed Layout Plan.

For Malibu Estate Pvt. Ltd.
Place: Gurugram | Date: 03.02.2022

Affiliated to M.D.U., Rohtak
Asanda, Near Sampla,
District Jhajjar, Haryana
E-mail:
directormericet@meri.edu.in
Website: www.meri.edu.in
M: 8950001287
The Applications are invited for the
following positions on regular basis :

Declaration of result of seat allotment

15/16" February 2022

Date for downloading allotment letters

and admission date

17" February 2022 to 21 February 2022
(Except Sunday & Government Holidays)

+ Registration fee & Security fee should be submitted by Debit card/Credit card / E-

challan.

+ ForPH Candidates, please see the Government of India Notice dated 01-12-2021,
the above notice contains the list of centers which will issue the Disability
Certificate. The Notice dated 01.12.2021 of Government of India has also been

displayed on the departmental website www.dgme.up.gov.in
« Candidates should register separately for MD/MS/Diploma & DNB course, and

Corporation (BMC) on Thurs-
day presented its budget for
fiscal 2022-23 worth
345,949.21 crore. Highest out-
lay of ¥22,646 crore has been
earmarked for infrastructure.

The budget, presented by
Municipal Commissioner Ig-
bal Singh Chahal, has esti-
mated a 17.70% rise from the

the pandemic, the civic body
has announced a health bud-
get of ¥6,933.75 crore, which
is 15.09% of the total budget.
Out of this, 400 crore is for
200 Hinduhridaysamrat Ba-
lasaheb Thackeray Health
Centers, 330 crore for 200
Shiv Yog Kendras, 3303 crore
for standardisation and mo-

: security fee deposited separate for each course. aat ; :
DELHI (Rajender Nagar 9811 293 743 RUER CINOIIGE 1. Professor-01, Associate ! 0sTieC S € ) ) ) fiscal 2021-22. dernisation of dispensaries
207 Jﬂ:i BENG/:T_LJJR; (I:):m)an ) CCERTTXTRR || Tt Tt S Lae St Diaesver Trour| | professor-02 and Assistant * Candidates registered infirstround of counselling are notrequired fo register again. The rovision of and %14 crore for ealljrl inter-
g Rlo T-265 E Chirag Delhi New Delhi-110017 + Those Candidates who have registered in first round but not submitted security fee, p y

JAIPUR (Tonk Road) 8290 800 441
11" Jul PATNA (Exhibition Road) 7463 950 774

BHOPAL (.P. Nagar)

7509 975 361

2
25"Jul INDORE (Bhawar Kuan) 9893 772 941

-

8826 612 521 / 8826 632 521 / 8826 002 521
www.ksgindia.com

IAS/PCS

I N D IAN name of "JAI JAWAN KISAN| |Attendant-1, Lab. Attendant-4 DEATH ffice at the followi b
NAUJAWAN SANVIDHAN| |safai Karamchari-4 and Peon-4 Unknown Age: about 35 to 38 years, Sree s e OIS HHTREr
E ‘ :O | Y m:tg étT\r}ﬁa(’fﬂC?/afa?eufang'i Qualification, Pay Scales and Experience Height: 5'3", Complexion: Shallow, NSRAMASWAMY (88) Retired | o ween 10a.m.and Sp.m.
@ h ge vanhanpur, as per AICTE/UGC/MDU Norms. Built: Normal, Face: Oval, Wearing: Assistant Controller - Maintenance, | New Delhi : 011- 43579797
Kailora, Hathras Jn. District-Hathras The Qualification for the posts of ’ ’
Assistant Professor in BBA, BCA

TARGETED PT-2022 BATCH

permanent address: Village and Post-Nakti Via-
Rajnagar Distric-Madhubani Bihar-847235, has
disowned and debarred my Son Jitendra Kumar
Thakur Sfo Tirpit Thakur, Daughter in Law Rakhi
Jha Dio Satyanarayan Jha and W/o Jitendra Kumar
Thakur and Grand daughter Divyanshi Thakur Dio
Jitendra Kumar Thakur and Nancy Thakur Dfo-Jitendra
Kumar Thakur  from all her movable and immovable
properties, If anybody deals with them, he/she will
do so at his/her own risk, cost and consequences.

In future, if there is any legal dispute with them, then
there will be no responsibility of me and my family.

This is for notice of the general
public that a political party is
proposed to be registered by the

U.P. 204102 This party has
submitted application to the Election
Commission of India, New Delhi of
its registration as Political Party
under Section 29A of the
Representation of People Act, 1951-

Professor-08 each in the
Departments of C.S.E.,
C.E., M.E. and E.C.E.
2. Assistant Professors-08
each in Management for
M.B.A. Course, Assistant
Professor in Management
for B.B.A. Course, Assistant
Professor in Computer
Application for B.C.A. Course

Librarian-1, Admin Officer-1,
Technical Assistant-2, Computer
Operator-2, Clerk-cum-Typist-2,
Data Entry Operator-2, Library

and Librarian are NET/Ph.D.
The Candidate who have applied through the
Advt. dated 28.11.2021 need not to apply again.,
Candidates may download the Application
Form from Website www.meri,edu.in or

will have to submit security fee, to be eligible.

+ Candidates allotted govemment medical college should report to allotted college
and complete admission process and do their duties.

+ Candidates allotted Private medical college should report to Nodal center and
complete admission process, after that report to admitted college and do their

duties.

* For further important and detailed information kindly visit the website.
https://lupneet gov.in & www.dgme.up.gov.in

Director General

vention and rehabilitation
centre for differently-abled
children. Also, 31,464.35
crore will be allotted for rede-
velopment and expansion of
municipal hospitals as well as
constructing new ones.

322,646.73 crore for infras-
tructure works includes spee-
dy completion of major pro-
jects like the Coastal Road
Project (32,200 crore), Gore-
gaon-Mulund Link Road
(1,300 crore) and 32,200

APPEAL FOR IDENTIFICATION

General Public is hereby informed that
an unidentified dead body of a male
Namely Unknown S/o Unknown, R/o

Light yellow coloured shirt, brown
coloured pant and bare foot, was found
dead near T Point, Tanga Stand, Qutab
Road, Sadar Bazar, Delhi. The dead
body has been preserved at the Mortuary of Subzi Mandi for

For enquiries on

OBITUARY &

announcements in this

REMEMBRANCE

section, please contact our

The Hindu, Chennai passed away on
15-01-2022. Address: New No: 245
Old No: 108, Apt # 7, Residency Apart
ments, Alwarpet, Chennai — 600018.
Contact: 9940669240

Rate for New Delhi:
(Minimum Rs. 320/- 2 Lines
Extra Line - Rs.160/-)

(B/W Display): Rs.60/Per Sq.cm

Name address of the office bearers | | obtain from the office of the College on any ; Semn >
ENGLISH MEDIUM ofthe Party are as follows: _ !1"{#.2"3 ‘:fggin:ynmdt'o Pt::vgl;a'ilr:nadnor identification. In this regard a DD No.26A, u/s 174 Cr.PC (Clr Display) : Rs.70/Per Sq.cm
e 2Leris'ai:Rgvlglérssl:%ik%igﬁ:nﬁa? at e-mail directormericet@meri.edu.in dated 18.01.2022 has been lodged at P.S. Sadar Bazar, .
Infeg rated povmios Post-Kailora, Hathras In District - ::::,?enw::'::;:'igz;:::e'::ﬁ‘tm";:‘;';’s Delhi.
with APP Hathras, UP - 204102, Mob-| |itis Mandatory to send a Copy of Application If any one having any clue about deceased male may kindly UG (T S0
SURVEY Rameshwar's g?ﬁggiﬁrelaw M. Braj Mohan Row. Pttt R inform the undersigned and contact on following numbers. For Placing Advertisements
EOONOMIC " $10 Shri Netrapal Singh, VillBarauli, | LHand Only NS, New Delh SHO Online
&BUDGET T Post- Dariyapur, District - Hathras P.S.Sadar Bazar, Delhi
S UP-204102, Mob-9760407478 PUBLIC NOTICE Ph.: 011-23512411, 23512412
CLASS Treasurer - Mr. Puneet Kumar S/O DP/1945/N/2022 Mob.: 8750870124

eameshwar’s””

Path Towards A Bright Future

== FOR CIVIL SERVICES === L\

7;eb.

By-
RAMESHWAR

A-19, llird Floor, Priyanka Tower,
Dr. Mukherjee Nagar, Delhi- 110009

RUBLICNOTICE

8750908833, 8750918844

PUBLIC NOTICE

PONDICHERRY INSTITUTE OF
MEDICAL SCIENCES will destroy the
medical records of patients OP and
IP who have not visited the
institution, OPD records till
15/01/2022 and IPD records till
December 2014. The process of
destruction will begin from one month
afterthe date of this publication. Ifany of
the above information scheduled for
destruction is pertaining to you and you
would like the information provided to
you, kindly give a written request at the
Medical Records Department at
Pondicherry Institute of Medical
Sciences(PIMS) with proof of
identification (Aadhar, Election ID card,
Passport, PAN card or Ration

Pondicherry Institute of Medical Sciences

Shri Bhupendra Kumar Vill & Post-
Baghraya, District - Hathras UP-
204102 Mob- 8800802835

If any one has any objection to the
registration of "JAI JAWAN KISAN
NAUJAWAN SANVIDHAN
PARTY". They may send their
Objection with reasons there of, to
the Secretary (Political Party)
Election Commission of India,
Nirvachan Sadan, Ashoka Road,
New Delhi-110001 within 30 days of
the publication of this notice

|____TENDERS |
TENDER NOTICE

TAURUS Officers' Institute,
Delhi Cantt-110010

(1) Tender for outsourcing of
security services at Taurus
Officers' Institute (TOI), Delhi
Cantt-110010 are invited.

(2) Tender forms are available at
Taurus Officers' Institute, Delhi
Cantt from 1000 hrs, 05 Feb,
2022 till 1800 hrs, 19 Feb, 2022.
Non-refundable tender fee of
Rs. 500/- to be deposited in the
form of Cash/Demand Draft

Contact: 011-25692659

PUBLIC NOTICE
Public at large are hereby informed that Sh.
Saurabh Agarwal & Sh. Sunil Kumar Agarwal
claims to be the absolute & undisputed
leasehold owner and in possession of Flat
No.404 on Fourth Floor, Tower - Jellypalm-
D, “Omaxe Palm Green”, at Plot No.GH-02,
Sector-MU, Greater Noida, Distt. Gautam
Budh Nagar, U.P., on the basis Sub-Lease
Deed registered dated 21.05.2014 executed
by Greater Noida Authority (as Lessor) and
M/s Omaxe Buildhome Pvt. Ltd. (as Lessee)
intheir favour.

Now, Sh. Lalit Kumar & Smt. Monika Pal
proposes to purchase the aforesaid flat from
Sh. Saurabh Agarwal & Sh. Sunil Kumar
Agarwal by availing the loan facility from our
client ICICI Bank Ltd. against the security of
aforesaid flat.

Any person(s) claiming any rights, title or
interests whatsoever, in and over the
aforesaid flat or any part thereof through sale,
exchange, mortgage, gift, trust, inheritance,
bequest, possession, lease, lien, easement
or otherwise may lodge his claims/objections
with documentary proof thereof, to the
undersigned, within 10 days from the date of
publication of this notice, as otherwise Sh.
Lalit Kumar & Smt. Monika Pal shall
proceed towards the purchase transaction
with good faith, as if there are no subsisting
claims/objections, and all such claims/
objections notfiled in time shall be deemed to

Mobile No: 9654708907
Ph. 011-46063838, 41018803 Extn.106

»

PROCLAMATION REQUIRING THE APPEARANCE
OF A PERSON ACCUSED

on or before 13.04.2022.

DP/1939/N/2022

(See Section 82 Cr.PC.)

Whereas complaint has been made before me that accused
Sanjay Kumar Sharma, Purchase Officer Saree Mahal
Bhawana Fashions R/o 94, G.T. Road, Near Choudhary Mor,
Ghaziabad, Uttar Pradesh has committed (or is suspected to has
committed) the offence in CC No. 1684/2017 U/S 138 NI Act PS
Lahori Gate, Delhi and it has been returned to a warrant of arrest
thereupon issued that the said accused Sanjay Kumar Sharma,
Purchese Officer Saree Mahal Bhawana Fashinos can not be
found and whereas it has been shown to my satisfaction that the
said accused Sanjay Kumar Sharma, Purchese Officer Saree
Mahal Bhawana Fashinos has absconded (or is concealing
herself to avoid the service of the said warrant).

Proclamation is hereby made that the said accused Sanjay Kumar
Sharma, Purchese Officer Saree Mahal Bhawana Fashinos of
No. CC No. 1684/2017 U/S 138 NI Act PS Lahori Gate, Delhi is
required to appear before this court to answer the said complaint

By Order

Neha Gupta Singh
Metropolitan Magistrate
Central Room No. 268
Tis Hazari Court, Delhi

BANGALORE-560111
Phone : 080-26662574/26662565, Fax: 080-26662574/26662595
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I. JAIRAJ (77 years)

former Director, Gordon Woodroffe,
ex-Director, TVS Dynamic
passed away after a brief illness
on 3" Feb 2022.

The perfect gentleman, much
loved husband and father, adored
grandfather, and cherished friend.

Daoply mowrned by
Nirmala, Siddharth, Bharath, Priya,
Chitra, Dhruv, Manav, Maitreyi.
Ph: 9841285026

In memory of your loved ones
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NHAInod to changes in NH-44 layout

PARVEEN ARORA
TRIBUNE NEWS SERVICE

KARNAL, FEBRUARY 3
The National Highway
Authority of India (NHAI) has
given its approval for change
of scope on the National
Highway-44, between the Nir-
mal Kutiya Chowk and Gov-
ernment College Chowk.
Under the plan, the pres-
ent entry point between both
the chowks will be closed
and an exit point from the
main lane to the service lane
will be made. Presently, this
entry point is being used to
access the main lane of the
NH-44 from the service lane.
It was a long-pending
demand of the residents
here. Nirmal Kutiya Chowk is
one of the main chowks of the
city, as the diversions from it
lead to the Mini Secretariat,
key government offices in
Sector 12, banking sector,
Nirmal Kutiya, Kalpana
Chawla Government Medical
College, Trauma Centre, Civil
Hospital and others. In the
absence of an exit point, the
commuters had to travel to

The NHAI has given nod to another exit point on NH-44 in Karnal. TRIBUNE PHOTO: SAYEED AHMED

EXIT POINT FROM MAIN LANE

B Under the plan, an exit point from the NH-44 main
lane to the service lane between the Nirmal Kutiya
Chowk and Govt College Chowk will be constructed

B |t was a long-pending demand of the residents here. Nir-
mal Kutiya Chowk is one of the main chowks of the city,
as the diversions from it lead to the Mini Secretariat

the ITI Chowk and then take
a U-turn to return to the Nir-
mal Kutiya-hospital road.

“The issue was been
raised at the meetings of
the district-level road safe-

DEMARCATION DONE

We have completed
the survey work and
demarcation of the point.
The work will be started
SO0N. Bhanu Pratap Singh,

SECTION ENGINEER, NHAI, AMBALA

ty committee for the past
three years. I have
apprised the higher author-

Delay in dues irks sugarcane farmers

NITISH SHARMA

TRIBUNE NEWS SERVICE

AMBALA, FEBRUARY 3
Sugarcane farmers in Ambala
continue to face a tough time,
like in previous seasons, as
the Naraingarh sugar mill
couldn’t ensure timely pay-
ment to the farmers who have
supplied sugarcane to the
mill since the season started
in November last year.

The farmers rue that they
are forced to hold protests and
make repeated requests to get
their payments. Even the Rs
27.59-crore cash payment of
the previous season that end-
ed in April was cleared in
December last year.

Vinod Rana, president,
Ganna Kisan Sangharsh
Samiti, said, “The mill start-
ed operations for the current
season on November 23 and
so far, payments up to
December 4 have been
cleared. Due to excess rain-
fall, the farmers have suf-
fered wheat and mustard
crop loss, and the payments
of sugarcane are also stuck.

Cong starts digital
membership

CHANDIGARH, FEBRUARY 3
With the aim of acquiring max-
Imum members in Haryana by
March 31 this year, the Con-
gress has decided to start digi-
tal membership. Enrollees are
being trained on how to use the
app before enrolling for digital
membership at booth level.

Haryana Pradesh Congress
Committee president Kumari
Selja said a training camp
would be organised at the
PWD rest house, Panchkula,
today for the digital member-
ship drive. —TNS

Sugarcane farmers take rest as they wait for their turn to weigh
the yield on a scale at Bhopada in Muzaffarnagar. pTI FILE

ONLY ¥12.61 CR CLEARED, ¥73 CR PENDING

The farmers delivered over 23.48 lakh quintals
sugarcane worth around I85 crore till January 31.
The payment of ¥12.61 crore up to Dec 4 has been
cleared so far, while the payment of /3 crore is due.
Rajiv Sharma, GENERAL SECY & SPOKESMAN, BKU (CHARUNI)

In such conditions, farmers
are finding it hard to manage
their expenses. Moreover,

the post-dated cheques of
the previous season are also
pending. A kisan panchayat

has been called on February
7 to discuss the issue, and
this time the committee will
take a strict decision.”

Sub-Divisional Magistrate
Naraingarh Niraj, who is also
holding the charge of the
chief executive officer of the
mill, said, “So far in this sea-
son, the mill has cleared
around Rs 27.59 crore pay-
ment and around Rs 24 crore
PDC (post-dated cheques) of
the previous season, while
around Rs 12.61 crore of the
current season has been
released. Due to the recent
rainfall, the sugarcane didn’t
reach the mill due to which
the operations were stopped
for around six days, and the
production of sugar was
affected. Besides, the price of
sugar in the market was also
ruling on the lower side due
to which the mill couldn’t
sell sugar. But things are
coming back on track. On
Monday, the mill released
around Rs 90 lakh and all
efforts are on to ensure time-
ly payment to farmers.”

Woman ‘raped’ on promise ofloan

TRIBUNE NEWS SERVICE

YAMUNANAGAR, FEBRUARY 3
A woman was allegedly gang
raped by three persons in
Bilaspur town of Yamunana-
gar district on the pretext of
providing her dairy farm loan
from a bank.

On the complaint of the vic-
tim, a case was registered
against three persons under
Sections 342, 376-D and 506 of
the IPC at Bilaspur police sta-
tion on February 1.

In her police complaint,
the victim said that a man
made a call on the mobile
number of her woman friend

Three persons had
lured the victim

and told her that he provided
dairy farm loan. She said
that she and her woman
friend went to Bilaspur town
from their village falling
under Chhachhrauli police
station on February 1.

She alleged that he (caller)
took them to a house in
Bilaspur town on the pretext
of having a meeting with the
bank manager. She further
alleged that he took her
inside a house but asked her

Police remand forex-SHO,
residents protest decision

TRIBUNE NEWS SERVICE

KAITHAL, FEBRUARY 3
The former SHO of Cheeka
police station in Kaithal,
Inspector Jaiveer, who was
arrested on Wednesday by a
team of the state Vigilance
Bureau, allegedly for
accepting bribe, was pro-
duced in the court on
Thursday and was sent to
one-day police remand.

The police are yet to recov-
er bribe money from him.

“We have taken Inspector
Jalveer on one-day police
remand,” said Inspector
Suresh Saini, State Vigilance
Bureau, Kaithal.

After the court hearing, res-
idents protested in support
of the SHO and handed over
a memorandum to the SDM

Bribe money not
yet recovered

and SP in the matter.

“The SHO was trapped and
was arrested without recov-
ery of bribe money from his
possession,” said Parmod, a
local resident.

He was arrested on the
complaint of Chand Ram, a
resident of Cheeka district,
Kaithal, who had filed a
complaint against the
accused for demanding a
bribe of Rs 5,000 in lieu of
disposing a case pending
against him at Cheeka
police station.

A case under the Preven-
tion of Corruption Act was
registered against the
accused in at Bureau’s
Ambala police station.

woman friend to stand out-
side the house.

“Two persons were having
liquor in the house. I was
made to sit in a room. After
sometime, the trio came into
my room. I tried to flee from
there but they bolted the room
from inside. One of them had
a broken glass bottle in his
hand. They raped me by keep-
ing the broken bottle on my
neck,” alleged the victim.

She said that when they
entered her room, they told
her that they belonged to
Kapuri village of Yamunana-
gar district and would soon
get her loan passed.

Health outfit
slams Centrefor
‘poor Budget’

TRIBUNE NEWS SERVICE

ROHTAK, FEBRUARY 3
The Jan Swasthya Abhiyan,
Haryana, a network of many
organisations engaged in
health awareness and advoca-
cy, said the Centre had utterly
failed to allocate the much-
needed increase in the Bud-
get for strengthening the pub-
lic health system, National
Health Mission Programme
and Covid-related provisions.

Dr Ranbir Singh Dahiya,
core committee member of
the organisation, said the Cen-
tre had made tall claims to
meet the requirements to
strengthen the health care
infrastructure but it all fell flat.

Dahiya called upon people
to mount pressure on the
Centre to fulfil the demand
for essential allocations for
public health.

ities of the NHAI about the
problems being faced by
the commuters. Now, the
NHAI has given permis-
sion for the change of
scope on the NH,” said Nis-
hant Kumar Yadav, Deputy
Commissioner-cum-chair-
man of the committee.

The NHAI authorities
claimed that the work would
be started soon. “We have
completed the survey work
and demarcation of the point.
Presently, the agency is work-
ing at an exit point near Umri
in Kurukshetra and after the
completion of that point, the
manpower with machines will
be pressed into service here in
Karnal,” said Bhanu Pratap
Singh, section engineer of the
NHAI, Ambala. This will be
made as per the norms and
regulations of the Indian
Road Congress (IRC), he said.

The locals are elated with
decision. “We had raised the
issue with the district author-
ities several times. We are
happy that the work will be
done soon,” said Sagar Nag-
pal, alocal resident.

Womanrobbed
atgunpoint

KARNAL, FEBRUARY 3
A woman was held at gun-
point in her residence by two
armed miscreants and robbed
of jewellery and valuables at
Assandh on Wednesday.
Rahul Bansal, trader, filed a
complaint, saying robbers
entered the house when his
wife went out for a while.
When she returned, they held
his wife at gunpoint. “They
took away around 4 ‘tola’
gold jewellery and Rs 25,000
cash and managed to
escape,”’ he said. —TNS

Che Cribune
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Chief Minister Manohar Lal Khattar inaugurates a project in Karnal on Thursday. SAYEED AHMED

Year after facing farmers ire,
Khattarvisits Karnal village

HELIPAD WAS VANDALISED

B Kaimla village had grabbed headlines after farmers forced
the CM to abandon his public meeting on January 10, 2021

TRIBUNE NEWS SERVICE

KARNAL, FEBRUARY 3
Over a year after “facing
the wrath” of protesting
farmers, Haryana Chief
Minister Manohar Lal
Khattar on Thursday visit-
ed Kaimla village.

The village had grabbed
headlines after farmers forced
the CM to abandon his public
meeting on January 10, 2021.
His stage and helipad were
also vandalised on that day by
farmers protesting against the
three farm laws.

After paying obeisance at a
temple, which was also
scheduled, the CM
addressed the residents and
announced a ‘langar’ hall,
renovation of ponds and a
biogas plant in Kaimla.

He did not want to go into
the details of last year’s inci-
dent and said, “I was to come
here last year, but circum-

® His stage and helipad were also vandalised on that day
by farmers protesting against the three farm laws

stances did not allow my hel-
icopter to land. I do not want
to go into the details of that
incident and will think of the
future. Today, I came and
paid obeisance here.”

The CM is on a two-day vis-
it of the district. His first pro-
gramme was at Kaimla vil-
lage where he was welcomed
by the locals. Later, the CM
was welcomed by residents
of Barsat, Jamalpur and
Panori villages.

Accompanied by local MLA
Harvinder Kalyan, the CM
also reviewed the work of the
NCC Academy in Ariapura
village. Later in the evening,
the CM also started the proj-
ect of replacement of 25,000

conventional lights with LED
lights at Ram Nagar.

On the statement of for-
mer Congress president
Rahul Gandhi about two
countries and suppressing
the voice of various agen-
cies, the CM said that the
Congress was saying what it
had done during its tenure.

The CM claimed that the
BJP is performing well in
the Assembly elections in
five states. He said that the
BJP would form the govern-
ment in UP, Uttarakhand
and Manipur. We will per-
form well in Punjab also and
will form the government
with like-minded parties,”
said the Chief Minister.

Scheduled Caste plan funds diverted
to other development works in Karnal

Info revealed by Municipal Corporation in response to an RTl query

TO BE USED WHERE MAJORITY POPULATION IS SC

B As per officials, the Scheduled Caste Sub-Plan funds
can be used only in the area where majority of popula-
tion is of the Scheduled Caste community.

TRIBUNE NEWS SERVICE

KARNAL, FEBRUARY 3
Funds running into lakhs,
sanctioned for the Sched-
uled Caste  Sub-Plan
(SCSP), have been used for
other development works
like installing water har-
vesting systems in parks,
near the IG office and
schools, on high-mast and
solar lights, construction of
paths in educational insti-
tutions, and other works.
As per officials, the SCSP
funds can be used only in
the area where majority of
population is of the Sched-
uled Caste (SC) community.
This was revealed in a
reply of an RTI query filed
by city-based activist
Rajesh  Sharma, who
sought information from
the Karnal Municipal Cor-
poration (KMC), about the
usage of the SCSP funds
from the financial year

®This was revealed in a reply of an RTI query filed by city-
based activist Rajesh Sharma, who sought information
from the Karnal MC, about the usage of the SCSP
funds from the financial year 2016-17 to 2020-21

2016-17 to 2020-21.

In 2016-17, besides utilis-
ing funds in the areas of
the SC community, the
KMC spent ¥2.42 lakh on
the installation of high-
mast light near a temple in
Ward No. 12. Besides,
funds were spent on con-
struction of rooms and
paths in schools.

Solar light was also
installed in Sector 7 at cost
of 349,000, the KMC stated
in its reply.

Similarly, in 2017-18,
funds were spent on various
development works of dif-
ferent schools and

Fake ghee packets seized
in Ambala, caseregistered

TRIBUNE NEWS SERVICE

AMBALA, FEBRUARY 3
The Ambala police have
registered a case under
charges of the copyright
Act and cheating, using
false property mark and
counterfeiting property
mark after fake packets of
Patanjali ghee were
allegedly recovered from a
store in Barara of Ambala
on Wednesday evening.
Akhilesh Pal, a resident of
Indore, stated that their com-
pany’s “investigation and
detective services” had been
authorised by Patanjali
Ayurved Limited to keep a
check on fake products. In
his complaint to the police,
Akhilesh said they came to
know that two wholesalers,
Narender Super Store and
Sunder Lal Sunil Kumar

Trader, in Barara were selling
Patanjali Ghee at lower rates.

A team comprising food
safety officer Rajiv Kumar
and Barara police conducted
raids in this regard. During
checking, 15 packs of 1 kg
each of Patanjali Ghee were
recovered from Narender
Super Store which didn’t
match with the company’s
product. The printing, art-
work and colour were differ-
ent. Four samples have been
taken by the food safety offi-
cer for testing.

The complainant further
stated that as per his experi-
ence, the packs were prepared
tolook like Patanjali’s ghee in
order to cheat the customers.

A case was registered
under Sections 420, 482, 483,
485,486 of the IPC and 63, 64,
and 65 of the Copyright Act
at the Barara police station.

installing of water harvest-
ing system in Ward No. 2. In
2018-19, funds were used on
various works in different
government schools in the
city, the KMC added.

In 2019-20, I8 lakh was
spent on construction of
the two lanes in Sector 13,
which is posh area of the
city, the KMC stated in its
reply. Besides, 36.50 lakh
was spent on toilets and fix-
ing of lights in Sector 7,
¥1.84 lakh installing fence
at Mata Parkash Deaf and
Dumb School, 32.25 lakh on
installing five solar light in
a corner of park in Sector 7,

34 lakh on the development
of a park in Sector 8 and
7.36 lakh on installing
rainwater harvesting sys-
tems near the IG office,
Atal Park and cricket
ground in Sector 9, the
KMC added.

In 2020-21, 2.41 lakh
was used on development
of the basketball ground in
Sector 6 and 6.59 lakh
was spent on the construc-
tion of boundary wall, lay-
ing interlocking paver
blocks and sewer pipeline
on the Nari Niketan prem-
ises in the city, the KMC
stated in its reply.

Yogesh Kumar, Additional
Deputy Commissioner
(ADC), said the issue had
come to his notice and he
will get it checked. “Gener-
ally, funds of this head are
used in the area where
maximum population of
the SC community
resides,” the ADC added.

Historians committee
formed for war memorial

TRIBUNE NEWS SERVICE

AMBALA, FEBRUARY 3
A committee of historians
has been constituted to
identify the arms, medals,
dresses, artefacts and script
writing for “Azadi ki Pehli
Ladai Ka Shaheedi Sama-
rak” (war memorial) in
Ambala Cantonment.

As per the orders issued
by Principal Secretary,
Information, Public Rela-
tions and  Languages
Department, the depart-
ment has agreed to the pro-
posal to constitute a com-
mittee of historians for the
under-construction war
memorial.

Dr Raghuvendra Tanwar,
Professor (emeritus),
Kurukshetra  University,
presently director, Haryana
Academy of History and

Culture, Professor Kapil
Kumar, former professor of
History, IGNOU, New Del-
hi, Professor Anupa Pande,
director/ Pro-VC of National
Museum Institute, New
Delhi, Colonel Yogender
Singh (retd), Dr Devender
Kumar Sharma, archivist,
National Archives of India,
and Dr Udey Vir, retired
head of the department of
history from SD College
Ambala, have been desig-
nated as the six members,

while Director General
Information, Public Rela-
tions and  Languages

Department has been desig-
nated as the convener of the
committee.

The committee will identi-
fy the script writing, arms,
medals, dresses and arte-
facts to be displayed at the
war memorial.
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Service in Raman Sharma Vs. State of Haryana & Ors. (O.A. No. 68/2022/PB)

1 message

ELDF <eldflegal@gmail.com> Mon, Jul 24, 2023 at 4:37 PM
To: "cw58ffmalibutown@gmail.com" <cw58ffmalibutown@gmail.com>, rkhuranalegal@gmail.com,
"mrramansharmaijirti@gmail.com" <mrramansharmajirti@gmail.com>, "tcpharyana7 @gmail.com" <tcpharyana7@gmail.com>,
"hspcbms@gmail.com" <hspcbms@gmail.com>, "cmc@mcg.gov.in" <cmc@mcg.gov.in>, "cmcbackup@mcg.gov.in”
<cmcbackup@mcg.gov.in>, "Consultant Judicial-NGT(P.B.)" <Judicial-ngt@gov.in>

Cc: "Cc: Sanjay Upadhyay" <sanjay@eldfindia.com>, Shubham Upadhyay <Shubham@eldfindia.com>, Sonali Sengupta
<sonali@eldfindia.com>

Respected Sir,

Please find the attached copy of the Reply on behalf of Respondent No. 8 M/s Malibu Estate Pvt. Ltd. in the matter
of Raman Sharma Vs. State of Haryana & Ors. (O.A. No. 68/2022/PB)

Regards

Sameer Manher

Clerk

Enviro Legal Defence Firm

29, Presidential Estate LGF,
Nizamuddin East New Delhi — 110013
Ph. No. 011-40573181
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